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15.6.01 Mr S.Sarma,learned counsel for the
applicant submits that he missed ﬁhe

"bqpt';,vice of this case on the cause list.
 List on 21.6.2001 for order. |

;a'so(m?@lm# No- 2.

Notiew wumemenveoS : " \ :
. Member e . ‘

- olue by Clea femmonii~ og __._M _ Vice-Chairman -
/b L ol appearlng
216,01 Mr. AuDeb Roy, $r.C.G.5.C.,/for the

' respondents, pmays for and granted 4
weeks and fio more time to file counter

Ne. \z—“’tQ Wy e affidaviti, The applicant will have 2
'b'\*(’ . uaeks time thereaf‘ter &-to file
2’ . _ rejoinder.
}__a , » ‘List. on 28-8-2001 for order,
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28.8.01 - Heard Mr.S.5arma, learned counsel
) for the applicant, ‘

L ~ The application is admitted. Call
MNP ERV.F el 2N Srabewaewt for the recoerds. - ‘
M haew  Vilesf A List on 28/9/01 for further.order,
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List on 24.1.2002 to enable they
respo§dents.tc file written statement.
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No written statemﬂnt S0 Fargflled.

R63pmndents are allowed further 4 weeks tima

th Flle written statemem
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as a last chance,

List on 22.2,2002 for order,
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Heard Mr, S.S5arma, learned counsel for
the appiiCant and also Fir, A.Deab Roy, learneds
S e LG Co

L—

Vice-‘;‘hairmar;ﬁ

for the respondents.

ﬂr. A.Deb Roy, learned Sr, C.G.S.C.

has stated'that‘tha Union of India separately
finut file any uritten stetement, The other
respondqnts had not file uritten statement

nor any steps takan, 2

List on 22, 3. 2002 far order.

Heard Mr, S.Sarea, learned counsel for
the applicant and also §f Dr, Y.K. Phukan,
learney Sr. counsel for:the State of Assam,
No uritten statement So- far is Filed.
Dr. Y.K.'Phukaa , lsarned 5r. counsel for
the State.of Assam aghin prayed for time
thodghsotime was granted. List the matter for
hsaring on 29,4. 2002.fThs Respondents may
file written statamont within tbeee uaeks

Namb%;ay_~\*°

from taday. :
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RESPONDENTS .
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MR K.K.SHARMA, ADMINISTRATIVE MEMBER
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CENTRAL, ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. .
- Original Application No. 114 of 2001.

Date of Order : This the 29th Day of April, 2002.

The Hon'ble Mr Justice D.N.CHowdhury,Vice-~Chairman.

The Hon'ble Mr K.K.Sharma, Administrative Member.

shri prantosh Roy, IFS
Deputy Director, Manas Tiger Project,
Barpeta Rcad, Dist. Barpeta. + « « Applicant

Ry advocate Sri S.Sarma.
= Versus -

1. Union of India,
represented by the Secretary to the
Government of India,
Ministry of Environment & Forests,
C.G.0.Complex, New Delhi-3.

2« The State of Assam,
represented by the principal Secretary,
Department of Forests, Dispur,
GuwWwahati~3.

3. The State cof Meghalaya,
represented by the Secretary,
Ferest Department,

Meghalaya, Shillong.

4. The Commissioner & Secretary,
Govt. of Assam, Forest Department,
Dispur, Guwahati-6.

5. The Chief secretary, -
Government of Assanm,
Dispur, Guwaghati-6.

6. The Principal ¢hief Conservator of Forests,
Assam, Rehabari, Guwahati-8.

7. The Union public Service Commission,
represented by its Secretary,
Dholpur, House, bhahjahan Road, ‘
New Delhi. .« « + Respondents.

By advocate Sri A.Deb Roy, Sr.C.G.s$.C for respondents
Ne. 1 and 7, Mrs M.Bas, Govt. AdVOCdte Assam for
respcndents No.2, 4, 5 & 6.

CHOWDHURY J.(V.C)

The matter pertains to promotion tc the Senior
Time Scale of pay in the Indian Forest Service. By order
\,/’\ﬁ//v//aated 29.11.99 the applicant was promoted to Senior Time

contd ..2
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Scale cf k. 10,000~ 325~ 15200/~ with effect from the
date of taking over charge against the existing yacancy.
The applicant contended that even persons junior to him,
namely, Shri Rajpal Singh and K.S.pP.V Pavén Kumar were
promoted to Senior Time Scale of pay pricr to him. The
Sﬁate Government did nct file any written statement and
in faCA'Mrs M.Das, learned Government Advocate, Assam
sought to time to file written statement. Sufficient time
was granted to the respondents. We were not inclined to
grant any further time. Mrs M.Das, learned Government
Advccate, Assam referring to tﬁe parawise comment received
by her submitted that the matter is ﬁnder'consideration
for giving him promotion with rétrospective effect from

the date on which his juniors were promocted.

2. Upon hearing the learned ccunsel for the parties
and considering the facts and circumstances we are of the {
view that the ends of justice will be met if a directicn N

is issued on the respondents to consider the representations

s

dated 29.11.95 and 11.4.2000 (Annexures 10 and 11 of the '

application). The respondents are accordingly directed to
examine the said two representations and pass a reasoned
order as per law as expeditiously as possible. preferably
within a period of three months from the date of receipt
of this order.

with this observation the applicétion stands

disposed of. There shall, however, be no order as to costs.

( K.K.SHARMA ) ( D.N.CHOWDHURY }
ADMINISTRATIVE MEMBER ' VICE CHAIRMAN
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- L Tribunals Act, 1985) .
Title of the Case : 0.A. No. l\kp of 2001
| Shri Prantosh Roy .o Applicant

- Versus -

‘ Union of India & Ors. .o Respondents

3 1 NDE X

| Sl1. No Particulars of the documents Page No //

1 Application ce 1 to 28

2 Verification .o 29 ,

3 Annexure-1 _ R : - 30 - >

4, Annexure-2 e 22

5. Annexure-3 .o 23—~ 3D
i 6 Annexure-4 .
| -45

7 Annexure-5 ves : 2:-”7

8 Annexure-6 .o La

9. Annexure-7 .. 4o

19. Annexure-8 .o 56
i 11, Annexure-9 co 51
| 12. Annexure-10 R 5»..53
i X
i 13. Annexure-11 cos . gy -56
| . L.'
| 14. © Annexure-12 oo 57 - 60
é 15. Annexure-13 “o. o)

16. Annexure-14 .o b2 _ , b
§ 17. Annexure-15 .o 03 . :
| 18. Annexure-16 ce ou o

19. Annexure-17 .o 05

20. Annexure-18 .o |
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- BETWEEN

Shri Prantosh Roy, IFH, . :
Deputy Director, Manas Tiger Project,
Earpeta Road, District Barpets.

e 0 Applicant

AND

1. The ‘Union of India, represented by
the Secretary to the Government of
India, Ministry of Environmert &
Forests, Paryvavaran Bhawarn, CGOo
Complesx, New Delhi-118a835,

2. The State of Assam, represented by
“the Principal Becretary, Department
- of Forests, Dispur, Guwahati-6.

3. The State of Meghalaya, represented
© by the Secretary, Forest Department,
Meghalaya, Shillong. :

4, The Commissionenr & Secretary,
Government of Assam, Department of
Farests, Dispur, Guwahati-é.

a. The Chief Secreﬁary, Goverrnment _Df‘
Assam, Dispur, Guwahati-6é.

4. The Principal Chief Conservator of //////j/
Forests, Assam, Rehabari, Guuwahati-

T 781488,

7. The Union Public Service Commission,
represented by its Secretary,
Dholpur House, Shahjahan Hoad, New .
Delhi.

.0 Respondents

CDETAILS OF APFLICATION

1. PQRTICULARS QaF THE ORDER AGAINST WHICH THE

APPLICATION 18 MADE
iThe appiication is directed against denial  of
promotion to senior scale of IFS to the Applicant from

iﬁs' due date and the orders passed pertaining to that

Nar,
o
}

/<'ﬂ('3 ok I

(Unn

7%/2(/(.’%4)1’_‘2' a0
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2
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namely Notification No. FRE:64/94/Pt/1 dated 29.11.99

.and order Np. FRE.H4/94/112 dated 19.2.98.

2o JURISDICTION OF THE TRIBUNMAL ¢

The Applicant declares that the subject matter of
the application is within the Jjurisdiction of this

Horn 'ble Tribunal.

. LIMITATION

The Applicant further declares that the

application is filed mithin the limitatioh periaod
prescribed under Section 21 of the Administrative
Tribunals Act, 1985. However, as a measure of abundant
caution, & separate application for condonation of

cielay.i if anys has bheen filed;

4, FACTS OF THE CASE

4.1 That tﬁa Applicant is a citizen of India and as
such, he i entitled to all the rights, protections and
privileges guaranteed under the Conmstitution of India

and the laws framed thereunder.

4.2 That thé Applicant is a direct recruit IFG (1991
batch) and presently he is serving in  %the post of
Deputy Director, Manas Tiger Project, Barpeta Road in

A

the district of Barpets, Assam. He belongs to the Assam

Meghalaya Joint Cadre serving in the Assam wing of the

szid cadre.

4.3 That.as per the provisions of the IFS (Pay) Rules,

1968, a member of the service (direct recruit) shall be

vappminﬁed to the senior scale on his completing 4 years

‘of sepvice. In this regard, the Government of India,
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Miniatﬁy of Environment and Forests by ite letters No.

Eﬁﬁ14~22/97/IFS”II dated 27.4.87 clarified that f

member of the service shall be promoted to senior scale

~

after 1st April of the_yeér in which he completes 4

years of service. This position has been modified wvide
letter No. 11838/715/97 AIS (ID) dated 15.16.97 issued
by the Government of Indi&,‘ Ministry of Personnel,

Public Grievances and FPensions stating that senior

arale shall “be granted mn'the lst January of the

relevant year (4th year) computing from the year of
allbtmemt, This has been made applicable mutatis-

mutandis to the member of the IPS and IFS also.

Copies of the letters dated 27.4.37 and - 18.18.97

o

are annesed hereto as ANME XLIRES~1 and o

respegtivelyh

4.4 That as per the provisions of Rule I of the IFS
{(Pay) . Rules, 19648 a member of the service shall be
appointed to senior acale ON ﬁig completing 4 years of

service subject to the provisions of Rule 6A of the IFS

(Recruit) Rules, 1966. In thie connection, relevant

portion of Rule T af the IFS (Pay) Rules, 1?68_and Rule
&8 of  the IFS (Recruitment) Rules, 1966 are quéted
belam far reédy reference. o | |

WIFS (Pay) Rules, 1968

3. Timé Séale af Pay - (1) The scalegs of pay admia@ible
to' a member of the service and the dates. m;th effect
from. which the pay scales shall be deemed to have «ome

into force, shall be as tallows s

“Junier Scale - RS,23ﬁﬁ‘75“38ﬂﬂ“€3“1ﬁﬁ“4ﬁﬁﬁ7 with effect

from let day of January, 1986.
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Senior scale -

(i) Time Scale ~ Rs.3@880(5th and  &th year)—1@#@E-35866E-
1258-456¢@ with effect from ist January 1984.

(i1) Junionr Administrative Grade - Re,37f~125-47@¢

185488 (Non-functional) with effect from
lgt January, 1986.

* ”
Provided that a member of the service shall be
appointed to the senior scale on his "completing four
vears of service", subject to the provisions of sub-

rile (2) of Rule &4 df the Indian Fmrest_,Beﬁvice

- A{Recruitment) Rules, 1964 and ta the  Junior

Administrative Grade -on completing 9 years of service.

Notev: The four years and nine YE&PS'Df ﬁehvice in this
Rule shall be calculatéd from the year of
allmtmént assigned to him under Regulation & of
the Indién Forest Service. (Régulatimn of

SGeniority) Rules, 1948."

.

"IFS (Recruitment)‘Rulesq 1966 &

6-A. ﬁppmintgent.mf officers in the JQnidh Time Scale
of  Pay 'to post in the Senior Time Scale of Pay =~ (1)
Appointments of officers recruited to the service under

clause (a) or clause (aa) of sub-rule (2) of Rule 4 to

‘

cpost in the Benior Time HScale of Pay shall be made by

?he State Government concerned."”

QE) An 6fficer, refarred to in Sub-rule (1) shall be
appointed to avpmﬁt irn the senior time scale of pay if,
haviné regard to his length of service and exper;enceg
thé State Bovernment is satisfied that he is suitable
far appointment to évpogﬁ in the senior time scale of

DaY.
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Fraovided that it he uwnder SUSDENSILON o

e
e

disciplinary proceedings are instituted against him, hé
shall not be appointed to & post in the senior time
ﬁaale'mf pay, witil he is fein%tatem in service, or the
disciplinary prmc@eﬁihg% are concluded and final orders
are passzed thereon, as the caﬁe'may‘bw H

Provided further that dﬁ conclusion  of the

disciplinary proceeding,

tad If ﬁé is  exonerated %ully and  the period of
suspension 1f any, is treated as duty for all FUrpOses,
he shall be appointed to the senior btime scale of pay
from the date on which he would have been so appointed,

hed the disciplinary proceedings not been  instituted

against him, and paid stcordingly 3 and

() IF he is mmtvexaneréﬁgﬁ fully, and if the State
Government, after considering his case on merits,
wwépm%ea not to appoint him to the senior time scale of
pay from the date on which he would been o appointed,

fagd  the disciplinary proceedings not been  ingtituted

against khim, he shall be given an opportunity to  show
(%) Notwithstanding any contained in sub-ruale (2), the

(&) withhold fhe appointment of an officer, referred to
in sub-rule (1), to 2 post in the semior time scale of
pay -

(il till he is confirmed in the service, or

(iiy  till .ha passes the prescribed the departmental

examination or examinations, and appoint toe  such



‘disciplinary proceeding are instituted against him,

~

a post, an officer junior to him.

(b)) Appoint an officer, referred to in subfrule'(l), at
any time to a post in the senior time scale of pay as &

purely temporary or local arrangement.”

4.5 That theléﬁplicant as per the provisions of the
aforesaid rules and the circulars  issued thereunder
became eligible for appointment to the senior time
scale of pay, firstly with effect from 1.4.9% in terms
of Annexure-1 circular dated.ﬁ7"4n87 and secondly :with
effect~ fru@ 1.1.95 in terms of -Annexure-2 circular

dated 15.14.97,

4.6 That in terms of the provisions of sub-rule (3) of

the aforesaid Rule &A,; the State Government may in  its

{

di%cﬁetimn withhold the promotion of an IFS officer .

{direct recruit) to the senior time scale till the said

member of the service is caonfirmed in the service or,

till he passes the prescribed departmental examination =

or  examinations f{emphasis added). A member of the

service shall not be appointed to a post in the ‘menior

time scale. of pay, if he is under suspension or

“

N : -
till such time he iz reinstated in service and he i

exomerated» fully treating the period of suspension as
&uty for all purposes. In such an eventuality, the
incumbe&t will be entitled to geé his appointment to &
pmaé in ﬁhe Eenimf time scale with retrospective effect

i.e. from the due date. In the instant caée, theﬂ

fApplicant was neither under suspension FHIT any

departmental proceeding was initiated against him at



the relevant point of time viz,veither on lst of Aprdil

1995 or on ist of January 1995. Thus his promotion  to

the senior scale could not be withheld and/or deferred
on  these grounds. As regards the cmnfirmatioﬁg the
Applicant  states that same being not in his hand, ‘ény

amount of delay towards issuance of orders confirming

Rim in his service, cannot be a ground to exercise the

discretion 'towardﬁ withholding of “his promotion as

. envisaged under sub-rule (3) of Rule 59, As  regards

passing the prescribed departmental examination, it ig

stated that the 'competent authorities are yet to

prescribe the departmental examination and'accwrdingly,

the Applicant cannot be denied of  his promotion to

senior scale on the ground ©of not clearing the

departmental examination.

1

4.7 That as per the provisions aof IFS (Pay) Rules, the

State Government is émpmmered to withhold an incrément
dug to & membervbf the service who has failed to to
pasé the deparﬁméﬁtal examination or xaminations
within such  time as the State Government may,,'by
general or special mrder, prescribe, but the
withhqlding'mf'sgéh increment shall have na  cumalative

effect. In this connection, it is stated that the

State Government has nat'till this very date prescribed

either by general or by any special order any time
1imit towards passing'the departmental examination or

examinations. In this connection, it is further stated

~that  the depértmental examination as envisaged under
Rule & of the IFS (Pay) Rule$5 1968 is not the one as.

envisaged under  sub-rule (3) of Rule 6A. Thus as

-~
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regards the Siate of Affeirs, in  respect of  the
departmental e@xamination and the prescribed
departmental examinatimh, the position in  the . Assam
Wing of the fAssam Meghalaya Joint Cadre and so also  in
the Meghaigya Wing of the said cadre is that i1} this
very date, there is no pf@ﬁcrihﬁd departmental
examination and there is aleso no time Timit fixed for
passing the departmental examination as envisaged under

Rule & of the IFS (Pay) Fules, 1968,

4.8 That the fpplicant as stated above, became due for
promotion to the senior time scale gither in April 1995
or oin January 199% againﬁt the available vacanéiegg but
whern  the same was not given to him, he made several
representations to the Staf@ Government urgiﬁg for his
auoh promotion from the due dates. It will be pertinent
to mention here that fhe Htate Government never before
and at no point of time had withheld promoations to the
senior tiﬁ& suale of pay ﬁo any of the IFS officers.
{(direct recruit) from his due date. . Homever, it was in
the vyear 1987 and 1988 for the first time, the direct
recruit IFS officers of 1983 and 1984 batch were dénied
promotion  to the senior time scale of pay. Being
agurieved, thoze officers had filed 0.A. Nos. 192B/88
and 144/788 and  this Hon'ble Tribunal By a2 commeon

Judgment dated H5.7.89 ordered that the said officers

would bhe deemed to be promoted to the senior time ﬁﬂalg

wi th effect from their  reepective ciie dates.
Similarly, three other officers of 198% batoch were also
denied their promotion to the senior time scales of pay

in  the year 1989 and they too had to  approach  this
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Hor'ble  Tribumal by filing 0.A. No. 168/89 and  this
Mor'ble Tribunal by its- judgment dated 13.9.9d issued.

direction for their promotion to the senior time scale

Lof pay with effect from 1.4.89, .Again-mhen there was

denial of sucﬂ promotion to the 1986 batch of the IFS
officers which fell due tao  them with ef%ect from
1.4.9¢, the said officers had approached this Hon'ble
Tribunal by %iling~0nﬁa Mo. 198/98 and this Hon'ble
Tribunal by its judgment and ardér tlated }9.?591 while
issuing dinection towards promotion of the Applicants
to  the aenior geale with effect from 1.4.98, also
observed that the State Government should take g policy
‘decision in the matter of withholding of promotion to
the senior tihe acale of pay in regpect of the members
:mf‘ the service, if at all, it wanted to miéhhmld such
lprmmotimnn It will be pertinent to mention here that
till  this very date, no such ﬁalicy decision has beeﬁ-

taken and in some of the Jjudgments referred to above

)

" which were carried on appeal before the Apex Court,

attained its finality when the appeals were dismissed

by the Apex Court.

The Applicant coraves leave of this Hon "ble
Tribunal to refer and rély upon the aforesaid judgmenta

"at the time of hearing of the 0.A.

4.9 . That as will be seen, the State Bovernment had
denied pronmotion to  the members of the service:
‘belonging to 1983, 1984, 1983 and 1986 bétch and they.

could get their. such promotions only through the

intervention of this Hon‘ble Tribunal. However, ’in

crespect of the members of the service, belonging o



other batches after 1986 had mo such difficulty and

cthey were given such promotion in time and from the due

dates and unlike the officersz of those batches, ‘they

had ‘mq pocasion to approsch  this Hon'ble Tribunal.
Hmwevefg mhém the mame ﬁ@ﬁial was repeated i respect
af  the &pplié&ﬁt anﬁ'ﬁmm other mffiéavﬁ viz. Bhri
Rajpal'ﬁiﬁgh (1991 batch) and Bhri H;ﬁuﬂ;vu Pav&m-ﬁumar

of 19992 batch, and when their departmental channel

towards  redresssl of grievance did not  vield any -

result, they had to azpproach this Hon‘ble Triﬁuﬁai >by
filing 0.0, Mo. 141794, It will be pertinent to mention
here that Shri Radpal Eiﬁgh although belongs to 1991
batch  of IFS, he is junior to the fpplicant. He it
further stated hare.th;t thé said t@m aofficers liké
that of the 'ﬁpplicant aleo belonged to the Q%Eéa
Megﬁaiaya Jaint Cadre_#nﬂ éﬁe ailwaated to ,théA Assam

Wing of thve said joint cadre.

d.1% That the State Government responding to the 0.4,

Mo,  141/96 had filed their written statement verified

by the then Deputy Secretary to the Bovernment of Agsam
irn the Forest Department. In the written statement, the
o

plea taken was that the IFHS officers are required to

passg  in o six subjects in the departmental  examination

which  are -~ (1) Forests Law (without book) 3 {ii

CAccounts (without books) ¢ (iii) Land Revernuwe  (without

beacios ) 3 (iv)-' Procedure (Qith 'Bmmkg) 5 v
Assamese/Bengali 3 (vi) Hindi and %haﬁ the Applicant
had nat cleared all. the papers  and  as  per the
provigsions of Rule &A, the State Lovernment WG

empowered to withHold the appointment of an officer to

S — _‘-:A«xer

[T VU 2



& post in sendor time scale of pay. In the said written

statement, it was further contended that since the

Applicant had not yet cleared the departmental

examination in &ll the papers and they were yet to be

confirmed, as such, | they' were not eligible - far
pramation ta the senior scale of IFS. Thus in the
said written statement, it was the stand of the State

Government that since the Applicant had not cleared all

-

- the papers in the departmental examination and that

they were yet to be confirmed, they were not eligible

Cfor promotion to senior time scale of pay. In the said

W.S., nowhere- it was pleaded that the State BGovernment
had in terms of the judgment of this Hom'ble Tribunal

rendered in 0.A. No. 198/9% taken a policy decision

.tmmaﬁdS‘ withholding of promotion of the IFS officers

and that the promotions have been withheld .in terms of

“asubh-rule (3) of Rule 6/ of the aforesaid Rules.

-

4,11 That the State Government in the Department af

~Foi‘astss" made to understand the Applicant and - this

Honfble-TriBuﬁal and later on the Hon’'ble Gauhati High
Court and thé Horn'ble Supreme Court as well that there
was/is prescribéd departmegtal‘examinatimn g5 envisaged
under 5ub~rulé (%) of Rule &6A of the aforeaaid Rules
and that 5incelthe Applicants had not passed the said
departmental examination, they were not entitled to hé

pramoted to the senior time scale of pay. This Hon;hle
Tribunal by its 3udgment éﬁd order dated 2.4.97 'paﬁged
in 0.A. No. 141/96‘filed by the'ﬁpplicant along with
two others referred to above .was pleased to diﬁﬂDEe. of

the 0.A. with the direction to the effect thaﬁ the



- 17 -

Applicants shall be deemed to be promoted to the senior

time scale with effect from their respective due dates.
The . State Government being aggrieved by the said

judgmént of this Hon'ble Tribunal, preferred a writ

petition before the Hon'ble Gauhati High Court which

was registerdd and mnumbered as Civil Rule Na. 2979/97.

The Hom'ble High dourt by ites judgment and order dated
25.7.97 was pleased to set aside'the judgmént of this
Hmn'ble Tribun#l. However, a direction was issued to
the Sfate Government to consider the representation of
thg Applicants in regard to the wequirememté mf’ sub-
rule (%) of Rule 6A of the Rules. It was alsoe ordered
that the State Government must also make necesgary
affangemehts ta hald the dep;rtmental examination early
to- give ‘chance to the épplicants and  other eligible
officers. tp‘appear and to pass the examinations. The
fpplicants beiné aggrieved by the judgment and order of
the Hon'ble Gauhati High Court had preferred appeal

hefore the Hon'ble Supreme Court . which however was

. . - ' ) .
dismissed. The appeal was registered and numbered as

Petition for Special Leave ém fppeal (tivil)‘ No.
i??EB/??IIand was dismissed by an order dated 6.4.98

-

which reads "The Special Leave Petition is dismissed."”

Copies of the judgments of this Hon'ble Tribunal

and the Hmn'ble_@auhati'High Court. are annexed as.

ANNEXURES-Z and 4 respectively.

4,17 " That pursuant to the judgment of the Hon‘ble
Gauhati High Court, the then Commissioner % Secretary

to  the Government of Assam in the Forest Departmgnt

N

¢



passed an  order No. FREu64f94J11E dated -~ 19.2.98
referring tm.the PQPPE%ENﬁ&tiGHQ o f thevﬁpplicantg and
dudgment of the Hom 'ble High Court referred to ahove.
In  the ‘%ﬁid order, it was maintained thét since  the
Applicant had not  passed all  the subjects of the
departmental examination and that since the Applicant
el o nmﬁ_be confirmed due to the reasons assighed, he
was ot fmund»%uitable fmr.appmiﬁtmemt Lo ﬁeﬂimr time
scale as required under sub-rule (3) of Rule 44 of the

aforesaid Rules.

&copy of the said order dated 19.2.98 is  annmexed

an ANNEXURE~S,

4,1%  That im the meantime, & disgciplinary prmceadiﬁg
was initiated’ against the ﬁpplicamt vidé Government
arder Nm; Fﬂﬁnli?/?I/PﬁnIlfﬁﬁ dét;d 2.1.98 and he was
placeﬁ wndenr ﬁuﬁmém%iwn' by af ‘mrd@v Mo .
FRE.117/91/Pt.11/4% dated 24,3.98. An additional chafgef

was also - brought vide No. FRE,117/91/Pt.11/537 dated

b.6.98 and the said departmental proceeding was dropped

by an order issued under No. FRE.117/91/FPt.11/7191 dated

T.b.99. By the said order, while closing the

departmental proceeding agrinst  the Applicant, the

~

period of suspension was ordered to be treated as duty

-

for a#ll purposes.

P
Hi

A copy of the order dated 7699 is  annexed

4.14 That in the meantime, during the pendency of the
departmental proceeding, the other two Applicants  in

1.6, HNo. 141f@év viz. 8Bhri Raipal Singh an@ Shiri
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K.5.FP.V.. Pavan Humar who are juniors to the Applicant
were promoted to the senior time scale of pay as DCF
vide notifications No. FRE.S1/96/117  and No .

FRE.64/94/161 dated 8.3.1999,

t

Copies of the notifications dated 24.12.98  and

8.3.99  are annexed as ‘ANNEXURES~7 and 8

respectively.

4,13 That the Applicant although 'had intended to
submit repreﬁentation against the order dated 19.2.98,

but he could not do 80 in view of the fact that he was

already placed under suspension and a departmental

proceeding was initiated against fhim. = However, .

immediately after the order of his exmherétion from
the said depattmental 'pﬁmceediﬁg and treating the
period éf His ﬁlﬁpehﬁiqn as on  duty, the. Qpplicant
submitted ‘representationg urging fmr.his promotion  to

the - senior scale with retrospective effect. In  %the

meantime, he was promoted to the senior time scale of

pay as DCF vide notification No. FRE. 64/94/Pt/1 dated '

22.11.929 and the date of effect of such promotion was
frmm. the date of taking mve% charge. The fApplicant is
entitled ¢to geé his promotion with effect from lst
ianuary 199% and to that extent, the notification dated
29.11.99 giving only pﬁaﬁpective effect to  the

promotion is bad in law.

A copy of the said notification dated 29.11.99 is

annexed as ANNEXURE-9.

4.16 That when the promotion of the Applicant by the

aforesaid notification dated 28.11.99 was not given

B o



effect to retrospectively, the Applicant immediately

filed & representation urging for his retrospective

promotion. This was followed by another representabion

dated L1 4. 2088 and L T 1n

representations are vet to be attended to.

.Cmﬁi@ﬁ ot the aforesazid three representations

e annexed B i R 11 ard 1

respectively.

4.17 That in the meantime, a notification Na. FRE,
141/797/7464  dated lgiiuﬁﬁﬁé netifying the Government of
India’s notification No. 18812/82/98-1F8-1] dated
1.11.2880 has heen issued by the Government of Assam in
the Forest Department in terms of which the Applicant
ﬁ&ﬁ heen confirmed in his service with effect from

13.9.94.

Aoocopy of the ssid notification dated 1.11.2¢0

is annexed as ANNMEXURE-13.

5
x
-
3 4]
-
25
oF
o+
oy
]
)
>

]

k=)
oot
.

-
i
o
i
&
ifi
o
b
He
o
0
g
i
P}
Lt
b
s ol
3
o
n]
]
1]

raised  in Annexure~3 order dated 19.7.98 is whiol ly
incorrect inasmuich as 111 this very date, there is no
ﬁPB%EPih&d departmental examination and the examination
being émnﬁumteﬁ by the APSC, evern if the same is Freld
to ke  the one as ﬁpeaifiéd_uﬁder Rulé 6 of  the IFS
{(Pay) Rules, 1968, same can Gﬁly e utilised Ffor the
purpose of mithhmlding th@.imcr@memk% provided the time
limit as ehviﬁaged urder the said Rules is  fixed. As
already stated zbove, mo such time limit has beer fiued
by the &State Government either by &Ny’ general

potification or by any special order.

Hoewsever,  the said



4.1%  That the ground of delay towards confirmation of
the Applicant as spelt out in Armesture-3  order dated
19.2.98  is also not correct as would be evident from
the communications of Dﬁtmbgr and Noveasber 1997,  The
‘Emverﬁmeht afrlndia im the Minigtry of Environment and
Forests by its letter dated 21.4.94 h&%ralgm gnvisaged
that delay towzrds confirmation will not be & bar  for

giving senior time scale to IFE.

Copies of the letters dated October, November
1997 and the letter dated F1.4.%24 are annexed as

ANNEXLURES=14. 18 and 16 respectively.

4,24 That the Applicant states that the State
Government in the Forest Department without any policy
decision and without tzking recourse to sub-rule (3) of
Rule &6 had taken the stand in the earlier praceedimgﬁ
bef&te thie Hon ble Tribuﬁgi ard the Hon'ole High Cqurt

arnd  Bupreme Court as well that the Applicant was not

.
.

eligikle  for appointment to the senior time scale of
[1BY « This is furth@r evident from the fact that two of
his colleagues . who were Applicants  in the 'eari&er
'prmmeéding vizu:m.ﬁ. pMa. 141796 have been ﬁrmmmtéd to
the post carrying senior time Scalé of pay although by
that time élﬁo they had not élear&d the departmental
eraminations  and were além not  confirmed in their
BEDPVICES. Thiﬁ itzelf speaks volumes af malafide on

the part of  the concerned officer af the State
Government . in the Forest Department who falsely
verified before this Hon'ble Tribunal and  sworn in

affidavit before the Hon'ble High Court as weéll as  the

Supreme Court contrary to the relevant records.

pw
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4,21 That thé éﬂplimart states that the faoct that
there is no prescribed departmental examination is now
amply evident inm view of the fact that the Government
af  Assam in.th& Forest Department by its nobtification
Mo. FRE.1IZ28/98/734 datéd 14,16,99  hasg constituted &
cummittge. in mﬁﬂmectimn_mith framing of Rulﬁé for  the
conduct of departmental examinastion for IFS aﬁd PSS am
Btate Forest Service (Class I and 11 officers with the

members indicated im the notification. The PCLF, Assam

Toby is lebtter dated 11.11.99 issued under . RNo.

FE.18/Depttl Exam/%99 and addressed to the Commissioner
and Secretary to the Government wf Assam in the Forest
ﬁ@ﬁartmﬁmt enclosed the drafi rules for the follow up
actioan,

Copies of the notification dated 14.18.99 and

tetter dated 11.11.99 are annexed as ANNEXURES~17

and 18 respechively.

4,22 That the Applicant states that the aforesaid
netificetion at Annexure-17 has been issued pursuant to

o : /
the deliberstions as has been made in file Mo

FRE .&4/94 U/0 No. AAP.157/9%9 vide notices dated 9.9.99,

-

1#¢.9.9% and 13n?n?@n By the aforesxid ﬁmtiﬁggq thg Case
oaf  the ﬁﬁplicant alomgwithbmtherﬁ was considered for
pgromotion to senior scale and it was in that contexty
it' has been categorically stated that althmugh the
State vaarnm;ng is empowersd Lo wiéhhmld the promotion
of an officer to the %enimr scale till he passes the
departmental examinations, but from the available

materialsa, there appears no rule of  the Forest

Department presoribing such departmental examinat;mn,
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Im  the seid notice, it has further been obhserved that
the Ia8 and IPS officers are being promoted to  sernior

¥

soale Twls] conpletion of four vears i f service
¢ . ’
irrespective of their passing departmental examination.

Accordingly,  in the said noting it was ordered by the
Personnel - Department that the Forest Department be

asked to  take action towards framing of rules for

departmental examinations.

The ﬁpmlicant has come to knm@ alrout  the above
pasition on visiting the office of the Régpmmd6ﬁtﬁ andl
to ih& béﬁt of his infmrmat?mﬁ, such 2 state of affair
is correct. Aoocordingly, the Applicant craves leave of
this Hmﬁ*hlé Tribunal for & direction ko the

Hespondents to produce the relevant records.

4423 _fhat %he'ﬁpﬁiicant states that in the past and.%m
also  after ihﬁ k@éﬁ hatch of IFS officers, the State
Government had pever  insisted for passing of  any
d@pawtm&mtal euamimatimn!exaﬁim&timﬂﬁ by & member of
the IFS.amd it was only in respect of the Applicant, =a
different stand contrary to the relevant records was
taken only with a view to deprive him of his promotion
to senior time scale of pay. As alwéady stated - abdve,
. !
slthough it was the ples of the Btate Governmegnt befarg
this Hmﬁ'h}e Tribunal and the Hon'ble High Court  and
Cthe ﬁ#ex ﬁwurt that the Applicants in 0.6, 141/96 could
not  be promoted in view of their failure to clear the
departmental examination, but contrary to such & Sﬁaﬁdq
Shri R.P. Singh and Shri E.8.P.V. Pavan Fumar have been

promoted even mrimr ter the Applicant who is  admittedly
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serior  to them although none of them had cleared - the

departmental gxaminations, This ibeelf is a

Government which is really unfortunate on the part of a

model emplover. Meedless to say that s device cannot be

.

adopted  and  there cannot be any interpretation of a

rule with the scle purpose of depriving promotion to an
afficer, but in the instant case, the State BGovernment
by swearing false affidavits in the earlier proceedings

could deprive promotion to the Applicant.

4.2 That the Applicant states that sz  contended in

4

Annexure~%  order dated 19.2.98, it is incorrect that

there was delay towards confirmation of the Applicant

Tdue  to nof-submission of self assessment  report and

cmmfidemtiﬁl report for the Gﬁth%”jﬁh.ﬁPﬁiﬁiﬁg' perimd
in tﬁe Gtate inasmuch as there was no such delay on the
part va the melitamt ardgd he had  furnished &li the
reguired informetion towards confirmation mf'l.hiﬁ
ﬁﬁvvicén' Mad it been otherwise, th@revmmuld nok ‘hava

heen any occasion for the Government of Indis to  issue

Arnexure~15 letter in November 1997. Even swsuming but

.

not  admitting that there was delay on the part af the

Applicant, there was also no imitiative Trom the side
| .

af  the State Government towards completion of  the

PrOCesEs.

4, 7% That the Applicant states that leaving _aaide

gvervihing, once the Applicant has Deen coanfirmed by

Anfexure~13 matificetion dated 1.1 FEgs without.

retrospective effect, he is entitled to get his senior

time scale of pay with retrospective effect inasmuch as
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it is not the requirement of sub-rule (3) of Rule 6A gf
@he .afmregaid Rules that both the requirements viz.
passing of departmental examimation and &onfirmatian
are to be fulfilled before promotion to  senior time'
scale of pay. The Rules prescribed fulfillment of
eitheé,vof tHe two. and énce the Applicant fulfills one
of the\ said conditions Petrmgpedtively vide
notification ét ﬁnnexdre~13, automatically, he isl zlso

entitled to get his prometion to ﬁhe'aenimr‘time aéale

of pay with retroﬁaegtive'effect.

QHE' That the Applicant étateg tha# as already
ﬁeflecfed aba?e, it is now amply evident tha{'there is
o prescribed departmental examination and the
examinétimnﬂ in which the Appiicant and  other such
mffiﬁe;s had/haQe been appeériﬁg is vthe examinatimm

conducted by the APSC from time to time. At no point éf
time, the ﬁPglic;nt and athers were ever appraised that

such examination is the prescribed departmental

cexamination s envisaged under sub-rule (3) of Rule &4

- of  the aforesaid Rules. Being = resﬁmmzible officer,

the Applfcant had appeared in the examination conducted
By the APSC and it was always his understanding that_
5Qch an .examination mag/ig not the prescribed
departméntal examination as envisaged wndernr the

aforesaid Rulés and that the said examination canm  at

" best be said to be the examination ss envisaged under

Rule & of the IFS _(Pay)‘Rulesg 19468. At the smame time,
it was his uhderstanding that 2s per the relevant

provisions of the Rules, even im case of his failure to

cleéar the examination, hig increment cannot be withheld
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in absence of any'time Vimit having been prescribed for
clearing tﬁe said examination by the State BGavernment
either by amy.general notification or by any special
arder. | |

4.2 That fthe Applicaﬁﬁ étates that éfter he was
exmnéraﬁed from the departmental proceeding  and hig
period of augpenéion waﬁvregulariﬁed to be as on duty,
he ig-entitled to get his p%omatimn to the Eeniér time
scale of pay witﬁ retrospective effect at least from
the date_mhen his juniors were so pﬁmmotedu However,
ftaving regard to the facté and ' circumstances stated
above, he is entitled to get his promotion with effect

from lst of January 1995 and under no circumstances, he

~qou1d' be deprived of the same. Even assuming but not

admitting that the examinations in which the Applicant
had appeared Was the prescribed departmental
examination, pé%%ing of such examination being not the
a0l e criéerimn towards his pramqtion to the sgnimr'timg
scalé. cn"'pays he could not have been deprived of his
such promotion, mo}@ pafticular‘lys whery e has already

fulfilled the condition of being confirmed. In this

canneaﬁion, the Annexure—146 letter dated 21.4.94 issued

by the Government of India, Ministry of Environment arnd

Forests to all the State Bovernment may bhe referred %o

in terms of which not being confirmed into the service

‘

is not a  bar for giving senior time scale to IFS

v

officers. The State Government, more particularly, the

then Commissioner and Secretary in the Foarest

Départment all along zcted contrary to the relevant

rules ornly with the purpose of depriving the Applicant
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from getting the senior time scale of pay from its due
dates so mich so that he had even gone to the extent of
filing falsely sworn in affidavit before the Hon'ble

Courts,; but for which things would have been différeﬁﬁ.

4,328 Tﬁat the Applicgnt states that the juniors to the
Qpplicant.in the Meghalaya Wing of the Assam - Meghalaya
Joint Cadre have also been promoted to the senior timé
scale of pay without requiring them to pass. any
xaminafimna‘ln khiﬁ connection mention may be made of
the case of- Shri A.E. Srivaﬁtavé' and Shri Harish
Chandra Chmudhury'beloﬁging to 1991 aﬁd 1992 batch who
hav; been promoted to the senior time scale of pay
without having_éleared any départmental examination.
Thusqthere is diacriminaﬁémn writ-large on the fécé of

it.

4,29 That the Applicant states that going by the

sequeﬁce "of events, it leads to only one conclusion
that the'ﬁpﬁlicaét and | two &ther% were constrained to
file 0O.A. No. 141/94 have been made the victim of
§iﬁcum5ﬁaﬁceﬁ and they have been denied their pﬁqmmtimn
to  the seni;r time scale of pay from their due cdates
without there being any policy decision and without

there being any prescribed departmental examinationt.

There is, also nothing on record to - show that their

‘promotions were withheld on the ground of non-clearance

of the examination conducted by the APSC taking
recourse to sub-rule (3} of Rule 6A. As will be evident
from the narration of facts above that in fact there is

no  prescribed departmental examination and now only &



GOME undisclosed reasons.

B il
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cﬁmmittﬁe Mas been constituted  for prescribing
deﬁartm@ntﬁl examination, tﬁe egarlier stand of the
Btate ﬁovérnmaﬁtg more particularly, on th&'ﬁagﬁ of the
thern Commissioner and Secretary, Department of Forests
was  wholly false. Buch & course of action was adapted
with thE'ﬁmle.purpu%@ af depriving the Applicant #nd

others from getting their senior time scale of pay for

.

2

4.EE 0 That all along the matter relating to passing-out

~

prescribed departmental euaminatimn.have proceeded with
the uﬁdevﬁtaﬁdiﬁg that there maé the prescribed
d@pavtmentai_ examinaticon as envisaged under sub-rule
(&) 'mf RQI@ &6 and the State Government in their

written statement all along took such & stand  and

thereby had misled this Hon'ble Tribunal as well as the

Hon'ble MWigh Court and the Supreme Court. The state of

thing which was not in existence was projected as the

.

foundation  towards deprivation of promotion to the

@ligible pfficers. This is really unfortunate on tﬁe
part af the State Government in the Forest Depabtmﬁmtg
more patti&ulaviyq orn the part of the then Emmmiﬁﬁiémer
arid  Secretary, Forest Department who even in  the
Anrrexure~5 order dated 19.2.98 had maintained that the
égpiim&ﬁt did not pass the departmental examination

although there wes no  such prescribed  departmental

gxaminabtion.

@ b b

G5 That the Applicant states that in view af the

facte and circumstances stated above, he is entitled to

get his promotion to the senior time scale of pay from’

R¥-3:1 ghue date i.e. 1zt January 1993 with 31;

.



-~y
2
o

consequential benefits and the Hespondents cannot  deny

the said benefits to the Applicant.

uzm

5, GROUNDS FOR RELIEF WITH LEGAL PROVIGTONS
Sal Foar that the impugned orders are per e iliega}

and accordingly liable to be set aside.

[

S For that the impugned orders having been issued
on misrepresentation of fact as well as legal position,
same are not sustainable and lisble to he set aside

ard guashed.

e

Rule &0, the requirement for promotion to senior  bime’

srale of pa#’heing gither of confirmation or of passing
the departmental examination, éhe fpplicant is entitled
to get his ﬁrmmmtimﬁ with retrogspective effect from its
thie ﬁate a5 soon as he has been  confirmed in - his
service with retrospective effect . and he has been

motified that there is no prescribed departmental

eramination.

G.4 For that the examination in which the Applicant

‘had appesared has gbt nothing  to do with - the

pxaminations as envisaged under Rule 66 and  the same
could rot have bheen used as 8 tool  to deprive the
Applicant  from his due promotion to the senior time

seale of pay.

G0 Far that the examination in which the Applicant
hadd éppeared can at best be said to be the examination

as envisaged under Rule & of the IFS (Fayr Rules and in

absence of any btime limit prescribed for oualifying for

e For that as per the provisions of aub-rule (3) of
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the said examinastion, sven the incremental henefits not
to speak of promotion to senior time scale of pay could

e withheld in respect of the Applicant.

S.4 For that the Respondent State more particularly,
the then Commissioner and Secretary, Forest Department
being responsible for misgleading the Hon'ble Tribumal
. ) . \
and the Hon'ble High Court and the Suprems Court, he iér
liable for contempt of court proceeding and on  the
basis of such migleading statement, not based on
recards, the Applicant could not have been deprived of

his promotion to the senior time scale of pay.

3.7 Far -that the Applicant having been exonerated

from the departmental proceeding, he ought to have been

promoated to the senior time. scale of pay with
retrospective  effect ss envisaged under the relevant

rules.

&.8 For that the juniors to the Applicent having been
promoated  to senior  time scale of pay and  that  too
without passing the so called departmental esxamination,
there is no garthly reason  &s to why the same Dbenefit

!

should not be granted to  the Applicant d.e. the
promotion at least from the date when his juniors have
heern so promoted.

S For that there cannot be spplication of rules ‘on

pick  and chose basis  and if any rales  are to be

me will have to bhe applied uniformly to  all

applied, sa

concerned and the Applicant camnot be discriminated in



the matter of promotion in vielation of Article 14  and
16 of the Constitution of India,

~

5,1 Far that the dapa#tmeﬁﬁal examinetion having .ﬁmﬁ
leen prescribed till this very date and there being no
timeg limit rotified @ithef by general nmﬁjficatipﬁ or
by special arder aﬁl PQQ&Pd%' the gxamination
contemplated under Rule & of ﬁhé IFE (Pay) Rules, there
is no question of sven without holding the increﬁemtal
benefits to the %mmlicamt‘ﬁwt ko speak of withhmidimg

af his prometion to the zenior time scale of P&EY.

d.11 0 For that in any view of the matter, the impugned
ordera are nmt'ﬁuﬁtaimaﬁle and liable to be setd amide.
The -order dated £9.11.99 (Annexure~9) is bad in law s
far as it gives effect to the prometion of ﬁhﬁ
Applicant to the sernior time scale of pay prospectively

and without any retrospective benefit,

Go DETAILS OF REMEDIES EXHAUSTED :
The ﬁﬁpliaént declares  that he has ro other

-

alternative and efficacious remedy except by way of

filing this application.

7o MATTERS  NOT PREVIOUSLY FILED OR PENDING BEFORE ANY
QTHER COURT s . ‘

The  Applicant  further declares that no ather
application, writ petition or suit in respect of the
subject matter of the instant application iz filed

before any other Court, Authority or any other Rench of

the Hon'ble Tribunzal nore any such application, writ

petition or swit is pending before any of them. .
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LIEFS SOUGHT FOR @

Under  the facts and circumstances stated  above,

the Applicant prays that this applicstion be admitted,

recaords  be called for and notice be i

wed  to- the

Respondents te show cause as to why the reliefs  sought

for in this application should not be granted and  upon

hearing  the parties and on perusal of the records, be

nleased to grant the following reliefs

4
P

-

o set aside and guash the order dated 19.2.98

(Bnnedure-5) 1

o

o direct the Fespondents to give effect to  the
promotion of  the Applicant to the senior time

scale of pay with effect from st  January 1995

ganod to that extent to modify the order of  the
prometion of Applicant st Armexure-? notification

dated 29.11.99.

To direct the Respondents T give sll
consequential benefits fto the Applicant upon such
.

retrospective promotion as hes been prayved for at

pars 2.2 asbove.
Cost of the application.

STy other relief or reliefs to which the

applicant  is entitled and as may be deemed  Fit

and proper by this Hon'ble Tribkunal under the

givern facts and circumstances of the case.

9. INTERIM ORDER PHAYED FOH @

Under the facts and circumstances of the case, the

Applicant does not pray for any interim relief at this
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stage. However, in view of the provisions of Section
1244) of the A.T. Act, 198%, the Applicant prays for a
v - direction fo the Respondents that pendency of this 0.4.
55311 not be a bar towards redressal of the grievaﬁceﬁ'
of. the 'Apﬁlicant by way of . disposal of i

representation at Annexureswlﬁ, 11 and 12.

The application is filed through Advocste.

'
’

11. PARTICULARS OF HE T.P.0.

i) 1.P.O. No.

ii) - Date . s

v E v iii)  Payable at : Guwahati.

12. LIST OF ENCLOSURES =

+

Aa‘ﬁtaﬁed in the Index.

Verificatione....
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VERIFEIOAT I ORN
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ke

Iy Bhri Prantosh Roy, sged sbout 36 vears, son  of
Brajendra Math  Roy, presently working as Deputy
Dirvector, Manas Tiger Project, Barpeta Road, District

Barpets, do hereby solemnly affirm and verify that the

statements made in paragraphs 152,53 L) ws—L4Uo yoL- i 3

%5 o1 are true to my knowledge 3§ those

mace in paragraphs R3 W,V — Yoy are true to  my

information derived from records and the rests are. my

humble submissions before the Mon hle Tribunal.

And T sign this verification on this the 20  &h

day of March 2681,
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ho. 0014 22/87/1FS-11

UPVt' of India

Mlnlstry of Environment & Forests, o
' Ueptt. of Environment, Forest & Wildlife. A

Paryavaran Bhawan, - ' o
R CI CQ Complex, Lodhi Hoad, ' . . 5.

New Delhi 110003. ‘ .

Dtd. 27th April 1967,

o
Fe .
B S akr S L

-

To, -

The'lChief Sucretarice to ‘ .

Allithe State Govis. . e

aubs ~1FS (Fav) Rules, 1968 - appointment to the senior
: fitime scale, junior administrative gradc-"Manner of |

-3computntion for olioibility for: npp01ntmept.

!

Ref-.wIPo (Pay) Rules as amended in'this Deptt®s notifica- |
i '»ition No. 11030/17/87-AIS(11) dtd. 13th March 1987,

. ' ‘\&l P . ,'- : f N T '
Sir 't '@r&?. ' : ’ T A Flnar Vo ! t
**ln continution of the Ministry of Bersonal Public -’ v

{?I . }

|
!
1
‘,,|
!
t

Grlevances and Pensions (Deptt. of Personnel & Training),ﬁ

1 l

‘ 1gt;g;;No. 11030/22/87-£1S (11) Dtd.31.3.87., the position; 357 ;”23
; . '?nn Ty 3 &

- reg%ﬁg:ng app01ntment of Indian Forest Service Offiters ,

LR ¢!

to the senior .time scale, junior Administrative Grade 4%

and Selectlon G rand ie clarified below “n;”; S .'i“

'
LA

>
-

2. “ﬂﬁAccordlng te the proviso to sub-rulw (1) of ‘rule, 3
of mhe IFS (Pay) rules,1986 as amended<in thls D eptt'saé~~
not#ficatlon dtd. 13th liarch '87,a member of 'the servicew*,
snall be appointed to the senior time. scale on completing

it

4‘years of service subject to the provisions of sub-ruléi%

(2) »rule 6A-of the IFS (Rectt,) Rules,19§6rhim11ar1yﬁ§$ Lfi[
: - 1Pl . HiNhe |
r{all be appointed to . the J uniox- Administratibeaﬂ‘fidg? ipe '
* \."‘ b "? » - i f ,':‘ ht

. ' brad%.?n completing ¢ years of serVice.pFurther,,under¢.u.
theiQIOVISO to- sub-rule (3) of Rule, 3, no member‘of the?«
it i wi i - ”b,“,.\

service shall .be ellglble for appointment to the“‘}wﬁmﬁ%“
i J-{
selﬁfxion grade unless he has" entered*the 14th'year of4§~‘

R R

. vt
PRy

el

=R AT

<30

S

‘fr..

sFrrige. For the purpose of these app01ntments, compggk%on y
of é%?ears, 9 years of "service'are to be calculated”hﬁﬁ%% b Bt
- ! BN I03R it & A
ﬁron the year of allotment, - ..° ’"rLy;.‘guq%”iw:Ln“ﬁﬁﬁé $Y g
- J‘. “’ oo [T ‘-\fe ¢ ‘,‘4: q;m;-\vlﬁ)h) w@f 5 ".
I -v

i3 0 <
SRR e
———

.,-73*A questlon has been raised with regard4tot he method_

Ry o Lt e
ngno ted that the prootationary tralnxng of direct f%}
: ' : ~wmm% SR
,.‘; gﬂ | il b s A
i L"

redls
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Annex:,D contd.

B ‘.
\
' .

~ / . . " -
recrults conmences in the mwonth of Aplll/Mcy and Lherefore,

they w1ll be completing 4 years, 9 years of 13 years of ‘,;”
Vg

serv1ce, as the case may be in the month of Aprllﬁ"ay. ‘3f%y3

However:'scme cf the officers might join later, creatlng A\

a 51tuation where the scniors become cligible for promotion

;e latter than thﬁrr juniors in service. In order to remo. such
AT anomalles, it has been decided that the 1st day of April
| of the rclcyant year shall be reckoned for the purpose-of -

computlng the requ131te number of years of service under h
A . A -
those rules.

.Q. . o

. P v
D SN .o .o

‘:il“ .'(EED ' The position ip so far as direct reciuits-are
AR B LI . " :

l concerned is clarified as under - if’f”
< (a) Appointment to Senior Time Scale : - :

Aneofflcer shall be eligible for appointment to ‘ f}{
tgf Senior Time Scale at any time after 1st Aprll\of'
lthe year- in which a% he completes 4 years s of service‘
depending on the awxkx aVallablllT?“BT‘a ‘vacancy” inct
that year subjict to the provisions of. the IFS
(ﬂgctt) Rules, 1966, For, example, an officer. those
lyegr .of aplotment is 1983 may be app01nted the

o, (3

.\senlor time scale on t or before 1.4,€7. |

e

-

C LT .
b—-:“—. -

Y e e BT e

‘

(b) . App01ntment to the.J unior Admlnistrat1Ve Grade '

ﬁ%pfflcer shall be allowed the Jun%gr Adm1q1§trgglx$g
Gradeon ¥ st April of the year in which he?' Wrﬁ'}3&; :

‘vf‘" X
g?mpletes 9 years of service. This grade is non-‘vﬁmj§5?
) e W s i

“‘gunctional and shall be admissible. without«any'
Q%fieenlng, to.all the officers’ 1nt¢hezsenior,tlmegﬁﬂ,

1 S
,\(""’ :' ‘

1t : b
scale who hnve complated 9 years: ofrnorVico?on*thq@v

[ [} DI TR Aty

t;
R ﬁ}

o Sﬁéect.nn brade at any time. after 1st‘Ap,ril?’of»thef
f{;w- yoar in. naich he. completes 137 years "of servzce '

Jieed o

o gybjnct to ‘the provisions of tho 1ndlan Torest
. 'ﬂk& mu;
SerV1ce (“ay) Rules 196h  a“d SUUJect to‘thetx Jﬂ'ﬁ“ :i

[

o,
-

o : g 5 # ¥, 1 '.:- ,""- B
o FOntIgUE S e
o s el .:‘., A Ntatl gk, P80t
.mﬂﬂgﬁ £ g “ﬁz.hqgi

R TR IK.. &‘{
R (o By

gy R
. B4

P

ib cos,
R ]

H ey
"&A‘:\"'"- I g

. *aetA N
¥,

-
e

——
. e

at e

‘W)
EESTCIEE 4

..

sﬂid date. For example, an. officer’ W10se fuyear ofﬂﬁlﬁﬁ?:%}:’.
IR G O K-
.ﬂ?;,zotment is 1987 shall be allowed the J Unlor Admlni%trativ;,

y e st -.),wau wly A (4: id, t‘.l""‘ 4
& ook «é@ﬁ? on 1. 4 87. u,:i e :; ;,j:jfﬂuﬁrgge fﬁ.{rgjgfq¢ f‘;-
R ST R & VISR PTPRR Y (i el ) L
(c) Appoxntment to the aelectlon Grﬂde.g,f ‘bﬁ”' *h N%agﬂ_,ﬁ :
gy . m o Eedathy
Ag?offl .er, shall’ be ellglble»for apgointmentftolthe 4
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! : ’
availability of a vacancy in the selection B yﬁfgré
- brade. For examrple, an officer v.hose year of allotment ' 5 E
is 1074 shall be eligible for appointment to’ the LR
R | B ] :
Se) ecti'g“ Gralde on or after 1.4.87. ; z,
' X 1 ’ . g [
5, \ith regard tot he officers .appointed to the service 1 ;_
' ‘ ' ~ i )
by promation/selection, the date of comhuting:thelr  ﬂ ‘l;
eligivility to the J unior Rﬁminiatmativezdrade and the ": ;{ p
selection grade, an completion of.Q years and 13 years g
SR 1
of 'service respectively, shall be the first day of the | ¢,
‘-,";
month follow1ng the month in whlch the offlcor has *:7;}§_‘§g
‘ e . ’{' - 3"",.,‘,,
conpleted thc prescribed nunder of years of qarv1ce.f R
b. - These instruct one. will not adv rsely affect those
officels who have been promoted L;.Itho.“cmior timo QCulO
or Selection G rade prior or 13th March'1987,‘the date on,-‘
/ which the_bay'rules have been amended.’ “
¥ b \ N ,
Yours feithfully, B
. il » . reoom oo ‘
i b 56/~ AR R
( "loV}\CDA ‘h“’ )2(3 I , »- . ,,:'..n.; b
Nt LY. SECAETARY 0 THE: QVT.~OF INUIA" ~
¢ | NI 'fn be .;, “‘nf‘, , | , .’. q’
LOPY to . ‘ i‘i 1.:‘ ! ")ﬂ*{‘: ‘g'.‘,: : .:,-;._‘ ’-o’;)’.
N * e."f! : l-_: th ’ 4‘» ‘ : ?‘: i ¥
ST AL Mlnlstries/bepttc. in the Govt.$of India.. 2. .
Y S : RN B 1L 7
o, ] . . o I & . .- ‘. ', ".Al
TR ;fff*"*mwm-.._ e T—— N o
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BN |
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- 80,11030/15/87-A1S (11)
Goverpmant of India
- Minlastry of Persormel,Public Grievgnces and
' w  Pensilons
(Depavtment of Peysoymel ¥ Training)
Noyth Block, New Delhi.

dated the |5 Oct, 97

The Chief Secretaries of
stil 2 Governments and UTs. , .

L4
Subirct:. I¥3/103/1F3 (Pay) Bules-Appointment to the Senior
' (ime” Scaley unior Administra ivg -Grade and _Seleckion

. radé- “-mammer of computation for eligibilify
fer appointment, -

4'Reference i1s invited €o this Department's lelters
Ho, 13080/ 22/87-A158(11), dated 31.3,1987, 6.7,1987 and No.
1I022/22/91-415(11) , dated 16.3.1993, '

2, There have been representatians from members of the
Indjan Adainistrative Service that under the Rules 8 member cf
the Serviee is entitled to be promoted to the Senior Time §cals,
Junior Aduinistrative Grade gand the Selection Grade os on the
1st of January of ths relevant year. The Central Governm:nt in
tha aforssald letters have specified that lst of July of she
relevant vear shall be reckoned for thz purpose of calcwlating:
the requisliid number of vears of Servics under the Rules in -
respect of prom>tion to the Senior Time Scale §nd Selecticn
Grades znd lst of January of theé relevant year for ‘prométion to
the Juntor Edninistrative Grade (non-functional). o :

2, The rule position under the IAS(Pay) Rules,1954 1is that

tihe pericd of quzlifying service of four years, nine yedrs znd

thirteen years of service prascribed for appoiniment to fhe

Senicr Time Scale, Junlor Adminlstrative Grade and Selechion

Grage are to be calculated from the Year of Allotment, Promotians

in the Irclan Adwinistrative Service to the respective grades

are done by tne State Goverwments with regard.to the provisions .

of the rules, regulations 3nd guidelines of:the .Central Govermment: - ——
Therefore, under the rules, the State Governments ére.competent
to promote a menber of the Service "to the Senior Time Scale and
belectlon Grade a¢ on the 1st January of the relevant year
subicel to bhe availability of vacancies in the respective
grades, As regdrds pramotion to the Junioer Administrative Grade,
the g¢rade being nan-functiomal, promotion to that grade may be .
.made as a2 the let of January of éhe relevant year.

0.-.2/"'

vy
VA 8
A e
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Cons?d@ring’thésrule positlon in the walt er a5 detailed in

Lo para Uhove the communication of - the Govermment of India
eoenvlien leteers suggesting lst of July of the rel 18y,
ooty bha relevant date fop according promotiong in the ganior
Litr seale ang selection grode i only advisory in v
Aces nat in ANy manner restrict the pewer of the State
went s to effect promotions 4o these grade
or Janmary of the.relqvanf'yedrtwifh reqdrd o . subject-
be thz availability of vacancies in these Qades in accoyrdance
with ke rules, requlationg and guidelines”of the Central
Govaoranen ¢, Hewever, the pAst cases wheye Selection grades
Favs alveddy been allowed wiay ot pe Teopened In view of ihig

Goieyn-

ovdey. .
3. The bave will Apply, 'mt('ta~’ci§~muta11ctis, to the mamher of
Lot Petdoe 9%rvice and Indian Foyest Service 3l so,

.o Tindi version will follow,

Yours faichfgllg,

O gmesten—

. . :.(A IK"« Sa ;‘Kar) Do el )
‘ '“ﬁDirebtor'(Services)

Sony tovwapded for Information to;. -

oAy Hindstries/Departments or Government- of India,
2o Aegoumtant Generals of a1l States,
3. sa

srer=largy GPSC (yith 2 spare copies),
it PMiector, LBSNAA, tlussoorie,

Lok dibha Seeretapiat (Connittea Branch) , New Delhi,
74 jy: S3bha 2ecregtariat (Coanis;ee Srench) liew Delhi,
T

R Duslt, Winistry of Home Affairs
S o

[}

With 20 spave’ copleg)
v Deparbment of Forests(IFs-
“rith 200 gpare copiles).

o, JS(P@r.)"Ministry of Financa (Department of g
Lo Interns] distribution:
" ATS-I /AISSIIT/Fayeilita

IIASectiPn), New Delhi,

f. Expenditure)
JS(E)/Ds (A1S)/Dir, (Adtfm, 4

tlon” Centre,

2 T R R S
Spare eopies « 250, B f‘ -
3 S e -
e (097
b Y
(A.K. Sarkar) '

Director (Servie 5)

.. .~'i’ ." ' 4" .

P e
R} M

s on or after the |g¢

jg . anr

New Delhi, (with 10 spara '
" Section, Ministry of Home Affairs, New Dalni candes).
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CENTRAL ADMINISTRATIVE TRINUNAL
GUWAHATI BENCH
ORIGINAL APPLICATION NO.141 OF 1gg0
DATE OF DECISIQN: THIS THE 2ND DAY OF APRIL 1997

01. Spri Prantosh Roy, 1.F.s.
son of Spri Brajendra
Nath Roy at present
posted as Assistant
Conservator of Forest,
sonitpur East Division,
Biswanth Chariali.

5.

02. Sri Raj Pal Singh, I.F.s.
Son of Sri Shyam La]l
at present posted
a8 Assistant
conservator of
Forest, ’
Sonitpur West Division,
Tezpur. . -

03. sSri K.S.P.V.Pavan Kumar, I.F.g .
- Son of Sri K.V.N. : I
Nagendra Sai at present ‘ - p
serving as Assistant
Conservator of Forest,
Manag National Park,
Barpeta Road, Barpeta.

- =
vapi, ST

e, 2

g W

- .Applicants

By Advocates Mr.G.K.Bhattacharyya. _ . w;£§
' Versus i

01. Union of India (Represented by ';Q
(A) Secretary to the Govt. of India,

Ministry of Pereonnel, Public Grievancee,

30

i
‘i
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. and Pensions, Department of Personnel ;

and Training, New Delhi,. 3

(B) Secretary to the Govt. of India, ' _ !

Ministry of Environment and tForests, ' ‘.[‘
Department of Forests and Wildlife, |

Prayavaran Bhawan, C.G.0,.Complex, | § !

Lodhi Road, New Delhi. - ? f

02. State of Assam, (Represented by the o

Commissioner and Secretary to the Govt.

of Assam, Forest Department, Dispur
o
Guwhati. '

03. State of Meghalaya (Represented by the

i . :
MR
Secretary to the Govt. of Meghalaya, S
Forest Department,‘Shillong. :
Chief Secretary to the Govt. of Assam,

Dispur, Guwahati. , {

05 . 'Chief Secetary to the Govt. of Meghalaya,

A

Shillong.

06. Union Public Service Commission,

Dholpur House,ShahJahan Road,

New Delhi, . (Repreaehted by Secretary,
UPSC). |

t
i

e
T

07. Princlpal Chief{Conservator of Forests,

Admn, . Assam, Rehabari, Guwahati, .

Respondents

learned Addl.C.G.s.cC.

Bv Advocate Mr.A.K.Chguhduary,

-
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These three applicants have fié@d this application

Praying interalia for a direction to the respondents to

6reat the applicants that they had been promoted to the

Senior

Thc

Service

Forespa in various places.The contention of the

arplicants 1g that on completion of 4 years of servy

per Rule 3 (1)

Annexure

Ministry of Environment ané}Foreste, New Delhi. Undep the

said rule and the guidelfnee the applicants are entitled

to be promoted to the senior scale. However, they were

not so bromoted under the said rules and the guidelines.

02. Being aggrieved by and dissatisfied with the

inaction of the Reepondents the applicants separatély

K @3\”

O
s
i
|
f
!

s e e
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submitted representations annexure 2. series by the

applicant No.1 and Annexure 3 by the applicant No.3. In

paragrarh 10 of the application, the applicants have'

stated that the representations had not been disposed of

till filing of this application. Even now, to the
knowledge of the applicants these representations have
not yet been disposed of the'present applicant has been
filed forAtﬁe failure of the Respondents to promote ‘the

applicants as per Rules and Guidelines. |

AN

03. Respondents have entered abpearance and have filed
written statement disputing the claim of the applicants.
In varagraphs 3 of thé written statement the respondents
have stated interalia that the applicante had not been
promoted to the post of senior scale in view of the fact

that they failed to pass departmental examination.

04. We have heard Mr.G.K.Bhattacharyyaf learnedVcdunaelg

appearing on behalf of the applicants and mr. M.Das,

Govt. - Advocate, Assam appearing on behalf of the

Respondent Nos.2 and 4 Mr.A.K.Choudhury, Add1.C.G.S.C. on " 7T

behalf of the respondent no.1 (A) and (f). The contention

of Mr.Bhattacharyya is that passing of the departmentai-

examinat.ion was not condition precedent for promotion to
the post of Senior Scale post. Therefore, the action of

the respondents in denying the right of the applicants

s
ok

£
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was arbitrary,
the Provisiong of law.

our attention

barased  hy this Tr‘ibunal in o0.a. No. 198 of 1980.

Mr.Hhuttncharyya'has Bpecifically drawn oyp attention to
Puragraph g

ment pPassed. By

lon. ¢ is admitted by the
Provisjon contained in: a1}
€8 Act are applicabje

Forestg Service.

pPartieg that the

8ervic

Submitg

Or scale. Mg.pag haérto&
In the cage of A.M.Singh

and ors. ‘4, original

R - - e —

e m———

Y o

- s IS SO -
i i




9 “"Although the State bovernment'in their counter
' ‘~‘ have pointed out the all four aéplicants'have ‘ .w
| . not cleared one or more euBJecte in the
,(}  : departmental examination at no stage "till the

filing of this application, the applicants

were told by the Government.of Assam that as a
matter of deliberate decision the State
w Government have decided to withheld the
A promotion of direct recruited IFS officers from

“ Junior time scale to senior time scale -

------
P . . 1l
e 4 L
Lo et FUPR D TR CR BT : r‘:, L . . e ""'.' .o 4
,,‘:,wu".-ic\'fq LANEN PR ., Vs [ !
D, 4 RTINS ¢ e .

0% "We  find that the Judgement of the above case

: mquarely covers the preaent case and accordingly we

P v

diopose of this application with a direction to the. =~

respondents. that 1f there are vacancies in the -
enior”time scale, the appPlicants shall be deemed to

r///,be promoted to the senior time scale with effect .

- _:‘—u_—--—

from their zeupectiveﬂgggmggﬁe .The epplicante shall
' pg entitled to receive . al the

consequential _ ;
bencfite ' g :

.06, Thig shall be done within a period of two montha |

from the date of recelpt of the copy of thys
order.We also give liberty to the respondents to

revert the applicants to the 1un10r time Bcale if

they fuil to clear all the parte of the depertmental

examination for confirmation within one year of this




<

- A9- | «]6 W)

order.For that purpose 2nd respondent shall arrange

~to hold the examination within a period of one year,

but not earlier than six months from the date of

this order.

N

Considering the facts and circumstances of the case,

we make no order as to costs.

sd/- Vice Chairman

5d/-Member (A)
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IN THE CGAUHATI HIGH COURT
(HIGH COURT oF ASSAM, NAGALNJD,MEGHALAYA, MANIPUR, TRIPUR(\,
MIZORAM AND ARUNACHAL PRADESH)

CIVIL RULE No, 2979 of 1997,

The State of Assam vos cevs  Petitioner
N—“

AN
~Versug-

1. The Central Acministrativa
Tribunal, Guwahat{,

<
A

A

R, , 2. shri Prantosh Roy, ACF, .

P {: Biswanath Chariali, N '
gt B 3. Shri Raj Pal Singn, acy, Y
pantr Tezpur, ; s
oo . .

4, shri Kspy Pavan Kumar, ACE,
Barpeta Road, L

5. The Union of India Cer  ees Resgondeﬁgg. \

LI

PRESENT 4

THE HON'BLE TH? CHIEF JUSTICE MR, M, RAMAKRISHNA

THE HON 'BLE MR. JUSTICE p,c, PHUKAN.

For the petitioner ! Mr. p, Pathak, add1, Advocate
. . General, Asgam,

Mr, D.K, D83¢ GOVt. Advocateo

For the respondentsg ¢t Mr, G, K, Bhattacharjee, Advocate,
Central Gov¢, Standing Counqel.

Date of Hearing and Judgment ¢ 25th July, 1997,

S I ‘
JUDGMENT AND ORDER - -
Mwmxsnm,gg -
This appeal is by the State of Assam S ’MJ:;%W
repreosented by the

5ecretary & Commissioner, Government

of Assam, Department of Forest, against the Judgment and

Guwahaei ip Original Application No. 141 of 1996, made on

2nd April, 1997, for the Jdrounds urgeq in the appeal,
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2. A few facts which are necessary for the

disposal of the appeal are as follows 1 -

1) Mr. Prantosh Roy, (2) Mr. Raj Pal singh

and Mr, KSPV Pavan Kumar, the respondents 2, 3 and

hereif, who had been serving the Department of
Forest in Assam on their appointment to the I,F.S.

(Indian Forest Service) as Probationers. It is stated

that on the completion of the probation, they have made’

fepresentations to the Government seeking for the
benefit of Rule 6a of the Indian Forest Service

(Recruitment) Rules, 1966'(hereinafter referred to ag

the Rules, 1966), in that they wanted to get the benafit

of senior time scale of Pay as IFS8 Officers on par with

others, It ig alleged that some of the Officers

working then were able toryet the benefit ©f Rule 6A
without passing the departmental examination as
prescribed under sub-rule (3) of Rule 6A of the Rules,
It is further stated that there was no’ éongideration
of the representation and thus they were driven to the

Central Administrative Tribunal seeking for relief,

However, the learned Tribunal after hearing

learned counsel on both sides allowed the application
- by the above order and issued the following directionsg s

Mot accordingly we dispose of thiS‘appli-'
cation with a direction to the respondents

that if there are Vacancies in the senior time
scale, the applicants shall be deemed to be
promoted to the senior. time scale with effect
from tle ir respective que date. The applicants’
shall be entitled to receive all the conse~
quential benefitg,

6. This shall be done within a period -
of two months from. the date of receipt of the
copy of this order, "

3. Aggrieved by thig order and direction,. the

State of Assam, through the Department of Forest, has

bpresented this appeal challenging the correctness and

H [
'
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h‘k ' . 1 t
legality of the order under appeal,
4, ' We have heard learned counsel for the
- parties,

The leameqd counsel for the appellant,

State of Agsam, who has taken ug through the averments

in~the application : ‘made before the Tribunal and

the pleadings ang the order made by the Tribunal,
argued two points g- '
ed

inasmuch as,

N _ | l
according to the specific Provision maae under sub-rule I
(3) of Rule 6a, ‘

8 . :

. ‘ Al

discretion to withhold the appointment of ap officer _[ _
to a post in the senior time-scale of pay till such
a person Eésgés the bPrescribeq departmentalApxaminatipfq \f’ﬁ/ﬂ de
The other argument of the learned o ,}
counsel for the appellant is that

of the Rule

(2)

’the interpretation _ |

‘Put forwarg by the Tribunal holding

that evep without compliance of

the law'ang the salutary principles required to be

‘o
followed in Case of Promotion, -

"
—
L e wem s
-

i
. «z‘}'

5. Opposed to this argument of the learned ' . ‘
counsel for the appellant,

LIS t

learned Counsel for the

Tespordents, however, sought to maintain that the

order under appeal would be Justified, : R

) '. ' fed
.
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6. With a_view to appreciate the legal
contentions urged in support of the appeal, we extract.

Rule 6A of the Rules, It reads s . e

~. ' "6A. Appointment of officers in the junior
time scale of pay to posts in the senior time
scale of pay. =~

(1) Appointments of Officers recruited
to the service under clause (a) or clause (aa)
of sub-rule (2) of rule 4 to posts in the :
senior time scale of pay shall be made by thé
State Government concerned.

(2) An officer, referred to in sub=-rule
(1), shall be appointed to a post in the
senior time scale of pay if, having regard to
his length of service and experience, the [

State Government is satisfied that he T
sultable for appointment _to a ggg€ Zn Eﬁg

genior timew-scale of pay.,

Provided that ¢¢.., "

’

(Emphasis supplied)
Sub-rule (3) of Rule 6A states as follows 3=

"(3) Notwithstanding anything contained
in sub-rule (2) the State Government may -

(a) withhold the appointment of an
officer, referred to in sub-rule (1)},

to a post in the senior time scale
of pay -

(1). till he is confirmed in the
service, or

éﬁfﬁ (11) till he passes the prescribed -
e departmental examination or
” examination, and appoint to

such a post, an officer junigr
to him,

(b) appoint an officer, - referred to in.
sub-rule (1), at any time to a post.
in the senior time scale of pay as
a purely temporary or local '

| arrangement," : T
Y] . . ~ .

o
'

.

7. The Trd@unal having noticed the above provision

of the law came.é; the conclusion that’the passing of Cot o
the departmental examination or examination was not a
condition precedent for getting bromotion. To make tﬁ;  af
above statement of law, fhe Tribunal has derivéd support

< from their earlier orders in some cases.

~
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8. It is strange that having regard to the =~ ‘ i

prbvisions' of Rule 6A of the Rules, the learned Members

" of the Tribunal failed to understand the intendment
of sub-rule (3) of éulg 6A, inasmuch as, it is a.blanket
provigion starting with the non-obstante clause, namely,
“Notwithstanding anything contained in sub-rule (2)'the
State Government.may veees ", clearly 1nd1cate that the
intendment of this sub-rule (3) shall prevail over the
provisions of sub-rule (2). In other words, according
to the salutary principle of ‘interpretation of statutes.v ) N
the Court will have to gather what is the real intendment .'
of the statute. Thus, 4f the intendment of the statute

" is that sub-rule (3) of Rule 6A must prevail over the
other prchsions'of the Rule, it will have to be followed,
The appoihtment to a post in the senior time scale of
pay is subject to tﬁe following proviaio;s. namely,

}
|
it 18 left to the digcretion of the State Government, to i
1

withhold the appointment of an officer, referred to in

' suberule (1) to a post in the senior time scale of pay

till such time he passes the prescribed departmental

examination or examination. ' ‘

9. Again, it is a very strange phenomenon’ that
the Tribunal without looking to the intendment of the ' A

statute and without ascertaining the correctness of the
submission,

proceeded to take. a drastic view that’

theru'is no need to pass the departmental examination,
n or, 1n other words, it is not a condition precedent,

We fail to understand this approach of the Tribunal,
which s contrary to law,

' t

10,

It 18 common knowledge that the Courts must
. . give the simple and correct meaning to the proviaiona

of the statute, which has to be interpreted with a view




3l

|

intended in sub-rule (3) of Rule 67,

| _4'5'—- | | wzb/
_—',G/..

to achieve the objective or intendment of the sgatute.
Thus, 4in other words, 4if the intention can be gathe;ed
by reading the language employed in sub~rule (3) is to

allow the State Government discretion in accordance
statute '
with the / and the State Government says that it

is a condition precedent for a person to pass the
|

departmental examination to get the benefit of sub-rule

(2), the view taken by the Tribunal is contrary to : o

this view,

11, The Tribunal failed to assign any cogent (
reason to sﬁstain its view, Therefore, it is not possible
to sustain the order under appeal, Learned counsel for
the respondents has done hig best to persuadg us to

Sustain the order. Unfortunately, it 1s not pPossible

to do so, : '

12, In view of the foregoing, we have no
alternative but to set agide the order under appeal.

It is accordingly set aside, The petition is. allowed,
No costs,

13, However, we direct the State Government to

cbnsider the representations of the respondents 2, 3

- @nd 4 in regard to the requirements '0f guberule (3).

of Rule 6a of'ﬁge Rules, The State Goyernment must also

make hnecessary arrangements to hold the departmental
examination early to give 5 chance to the responéente .
and other eligible officers to appear and to pass thae -
ekamination, which will confer on them the benefit of - g

a?pointment to the senior time scale of pay, as o

) &'h’ P Q/Md\,kn_\ ! ,
< pe PRy MR o
o %\{%& - e g
] Certifled to be truc Capy | —
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rd Supulnliiﬁcdk?&dlid
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p GOVERNMENT OF A5SAM

{ '~ FUREST DEPARTMENT ssssesss DISPUR, ﬁ?vmf3°60%5' 5™
. falS

.<$é>7 NO.FRE. 64/94/112, Dated Dispur, the 19th February,1998.

QRUERS B8Y THE GUVERNOR

Read $ Tha repraesentations dtd. 7.2.98, 25.:4.95,
23,8495, 21.9.95, 8.12.,95 and 31.1.86 of
$hri Prantosh Roy,IFS, Assistant Conservator
of Forests, praying for promotion to the
Senior time scale under Rule 3 (1) of the
I1.F.5, (Pay) Rules, 1968,

Also Read ¢ The order of tha Hon'ble Gauhati High Court
dtde 25.7+97 passed in Civil Rule Nos 2879 of
1997 directing the State Govt. to consider
the reprosentations of the I.F.S. officer in
regard to the requirement of the Sub-rula (3)
of Rule 6 A of I.F.S5. (Recruitment) Rulae,1966.'

Though the officer had completed 4 yosars of
sarvice in 1995, his eligibility for promotion to senior
time scale undsr rule 3 (I) of the I.F,S, (péy) Rulea,
1968 18 subject te the provision of Suberule (2) of
Rule 6 A of thae I.f.5, (Recruitment ) Rulek, 1966, As
per sub~rule (2) of Rule 6~A, an officer ir Junior B
scale may be appointed te senior time scale uith ragard
to length of his servicae and axperienca, end that ‘the
State Govt, consider him to be suitabla for appointMGnt

to tba sanior time scale. y- T )

Further, as per suberule (3) of Rule 6~A .

e, ,’:

the State Govt, may wvithhold the appointmant of w*nfng“ BT R

to ¢ a post in senier time scale of pay. (i) till jJ‘Q,p
he ie confirmed in the service or (i1)t4ll he'passes ;;2
the prescribed departmental exanination ar axaminatlona. a
GovtJof India also vide thair letter Né322012/63/92-103~11.
dte 21.12.82 clarifried that 1f an nfricar haa cnmpleted
on the job training satiafactorily and haa also passad .

the departmental examination prascribaed by the, State

Govte , hae shall be conaiderad to be auitable for pro-
motion to senior time scale.

Cﬂﬂtdoooo.r 2e0

.
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‘ Whareas, Shri P. Roy,IFS aven after completion
af 4 yecars of service has not passed all subjects of the
dapartmontal axamination and whorsas Shri‘P.‘Ray; IFS could
not be confirmed due te non subnission of self assassment
rapart and confidential report for the on-the- job training
pafind in the State and as asuch ha is not found te be suitable
for appointment to senior time scale as required undar. sub-
rule (3) of Rula 6-A of the I.F,S. (Recruitmant) Rules,1966
and also in pursuance of the Govt..of India’s instructions
issuad vide letter mentioned abave,

In vieu of the above fact the prayer of Shri
P. Roy,IFS, Assiatant Conssrvator of Forests for promotion /J
to senior time scale cannot be considered until he is K
Pound suitable Por promotion as explainaed in the foregoing
parase

The reprasentations of Shri P, Roy,IFS are .
accordingly disposad of. ' . /

By ordar tcc.. and in the
name of Governor,

3d/~ He Sonaual. a
" Commissioner & Secratary to the Govt, or Raaam.
Forest Department, Oispury y

Mamo No.FRE. 64/94/112-A. Dated Dispur.tha 19th Fabruary,1998.x'
Copy to s~ : L
1¢ The Principal Chief Lonaarvator of Fbreatn. Aasam, k
Rehabari, Guuahati«B, . i

\;;/éf, Shri P+ Roy, IFS, Husistant Conservatar of Forasts,
attachaed to Divisional Foreat Officer, Sonitpur Eagt
Division, Bisuanath Chariali.

By order BtC.. . - |.. ;

1

-G

“UA— :
vy to the (ovt. of Assam,
)W’ orest Uspartment, Dispur,
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is promoted to the Senior time-scalw'iof pay'of. Re.10,000 b
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Ine Wewedesivings & accroetary o tho
Wete uf fawnsy, tulust Lcprrimcnt,
fispury Luvohotie

Sub te” Proyer for yiving prosc tion yith tospoctivinelfoct,

Aol je Wute imtiiceFlil 64/94/0t/1 dotae 29/11/1v89.
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sir,

With cuo rospoet ond humblo subsission J wuld iiks to
€row yeur xine ettention thet os per wWwtl.traor gaforzed sbove |
hovo boon prowoted to Sentor Tiwe Scolo u.o.f. the doto of tokmo
over tho chorgase in this eomm connuction i wuu hukbiy prey bow
fereo you kinoly to consicer Ry prowc tion to Sonior Tisa Scole. rotuo—

pectivedy frow the cuc cote in viow of the rauoulng ®e foctee ‘

1) lnat 4iry 08 por hule I\Ni) of the l.t.a.(aaymuxoo 1968 o mombor
of tha service snoik Lo eppointoc to tho icnior Jeolo on his mmu-ﬂ
tion of four yoors of soevicoe Tho Lowte of uwu vido u’g lotieoe f“‘

0o 110/ 19/57=tlui bl dotao 15/10/97 nos clorifice thot fisst Jamm;
of tho rolovont yoer Lo ttootod gs tho stotutory duo cote for pww—r

 tion to tho Scnior Tima Scode. Sinee 3 os froe 1991 botoh my pnwotlo

wos aug.on Vst 8 Jonuory 1996, - - « B

Y
{2) mpt 54ty Hon'ble Guwohoti Mel. by it's Judgoment in C.ﬁ.b.”?ﬂ/.

1997 d.tod 4bth July 1987 hole thot os pat Rulo 6/?‘3) of tho lefese. E
t"ccruunnt)uulaa.i%ﬁ it is the discrotion of the Zitate (Qwte" b‘r&.
with lbld tho oppointuont of en offigor to the ﬁontol tm kﬂi*fttg
non-eoauwouon ond nun possing of the " ol ""‘f"
._m Hon'bla High Gourt oleo directod tho Stete tovte to cone|
sidor n Toprosontotion with wogord to the - roquuu?m nl“ Nfb ﬁulat}):
of “%‘A af tho 1.f.5, (ﬂnctuttnont) n01§‘““0- : ) ¢ '?'
Ihot S&py thero is o ptotutoriiy ¢ it tiag

X ot Az
for tnovlefoso officors In this stoto till dot.o Y5280 (wyte® nhos wer;
Anuvct "Proscribeo ony expuination for lndlon forast 20rviLg dfﬂcon&_}
oftor®t®s crootion in 1966 08 on fcu “Indio ’borneu.‘fln' viuv 14 tho

80N 1 8oy kindly Lo cwnsidorog for promotion 'to ‘Sonior nuw&calg ‘,7
rotmnﬁncuvcly frum 1st coy of Jonuory 199%, '

} of tha {.f .s.\hacruiuouu Rulas %66, aonnug
f_ﬂm“ Coficariiug &n tcedotion to Juint Codre os tho 'Mx_m‘g
M“. bur LoRebay hePolse one Lol o5, * sacow, fayholoy ¥ c&ﬂautu_t” '

Joint Cacra™ uhore Lnxof ~mcrct.r.»xry.£zmatu of Assgm is tho "Jyint

(‘.odrc %pthout) why L9 wprosantcu by tho boportmant of pnrwnnol AN

Wvteoff Anuoike "Joint Codro Authority® hos nuvor notificd thot prow
ticn 0" loﬂou..l.c‘o-l. t lofFoie foict’f

s to sonicr Yieo Sepdo wihid bo
hold for corrying ouf tno rrovielon of Hulo B6A(3) nf tho 1% '

IFs (a"ru‘lt&wlﬂ)ﬂé hultﬁ eheB8e& JoPole officors 0'199‘. ‘992,’9’3.

1594 o 199 totechgshove ot procaticn to Sanlat;&cala oftor”
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N falr ydors of sCrviole we bowpy e owancly be considered for PRI
rotion feom st Jonuery 149%,

(h) Thet Sie, leleue officers of ™ fesou=i cyholoayo® Locdiu posted

e e ot i e o . o it oammces

in heyhnloyn f1ow 1521,1452 Latches have thodr proeotion without

e e | AR e et < L

ony resticticn, within tho sowo "dint Logre® there shyuld not be

s et -

ony_clogedningtions %o 1 coy kinely bo consigored #¢#¢ for prowotion
to senior scnle frow the cue dote.

(L) Ihst Sir, ovon in Assow tie Junior df:icot'a ot Rajpol Singh

(1991 Lotch) Sii-x.s.ﬁ.v. Povon Kumnr (1992 Loatech) hove boen ProOmGe
ted before my proetion tu Scnlor Scoplos_So 1 moy kindly be consie

——

dered for proeo tion retrosoectively from the cue doto f.c. I8t

Joncuory 1998, 0 P

Thanking you in anticipetion of your kind end sympoe
tnotic oction, r

VL' uEs foithfu.‘. Jy'

Bry
(Prontosh kO,.lof.So.DoLofo) .
beputy Uirector ,tionos Tigory
Pruoject,borpoto honde for
Lopy to =
1o Tho Lhicf Socrotory Wovt.of Assom ond “Joint Lodro b

CAutharity® for fovour o f your kind informotion,
2. Tho Cowmissionsr ang scctotgry to the Govt of Aesom, O
Leportwont of personneld, Cispur fur fowur of your kind i{aformotion,

. 3« Tho #rincipol Chicf Lansorvator of forosts, Asso,
Rehebordy Buwoho=ti=8 for fovwour your kind inforaotion,

" 4 Tho Socrotory, @vteof Indio, Ministry of Lnvironment T
& forcots,C.C.G, Complox,Lodhi R pd, fiow Codhi ﬂot_fouour of your A

kind infapmation, < .
| - tig
5_'_! .
( Prontosh Koy, lefeS.d0.Cof) |
Coputy Ciroctor,Ponos Tiger o
Exelsct.Bprpeto Ropod. t
;'n ’ "Q“J.“
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Joing Cadre was premetsd te Genier "i‘lx}nu,&cu. by Mot lie.FUR

-S4 - | o ez /%) 2080
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fhe >r ~ieosfoner & sacretary,
Ooves of AZsan, Forest Tepartment,

tispur,
Through the PeCeCeFes Assom, Rehabari ,
. Guwahati,
Pnfl 3 Couts liotificption No. FRE 64/94/0t/1 dated

29/15/1292 and my earliex representatien,

5‘!0

LL/Lth reference to the adave mentiened subject
I have the henour te inferm you that I was premsted te t h e
Senler Time Scale frem the date ef taking over chargesby the
Govet.letification e, 7.0 64,/94/Ft/% Qated 29/11/199% { Asni-
4URE 3 )e In continuatien of my earlier representatien for
retrespective promotien I want te reiterate sese facts which

perhaps has not been censidered duriny my prometien te Senier
Time Sceles, :

(1)s That 3ir, Hon'ble Guwahati High Ceurt by 4t's judge-
mont e C.ie No, 2979/1997 detad 25/7/1997 directed the State
Govts to consider my reprecentation [ex premotion te Senier Sca-
1o vith rogard te the requirement of Rulo 6A(3) of the I.P.:,

AT N

. maanaae D —— ,
(Recruitment ) fules, 1966, It left to the discretisn eof the
Ctete Govt. to withheld precetion en tho basis ef Rule 6aA(3).

Rule (2) cleuse (h) of the 1.7.5. (Recruitanent) Rules,

1266 definck state Goyte ip relotien te Jelot Cadte ss  the .

“olnt cedre Autherity.Joint Cadive Autherity: fer theassan »

Heghalaya”Jeint Cadre 49 the Chief saggépq,. Gevt. of Assem, -

-

Srl Amp Kre Srivastsva, 115,1991 Batell of "Azsam-iiegheliya™

146/P1/7¢/1 dt. 25/3/1896 ( MUEXURE'2 .6'2A) vithout - any . '
restrietion on the besis eof Rule 6A(2) e 20 y&’ew ¢f the seew
if 1 smmnotpremted e treoespectively there

i

will he viclotion of fundanental rights eof equality (Are 14) 7

and equel oppertunity for public appeintoont (Art,16(1)) en~
shrined within the CCIGTITHTICN OF I&DINe  Even junier Irs

o-ficers In Meghalays have nlce bBoon prenoted uitheut any .

restedction on the bacis of Rule 6.‘;(3)13 of 1FS Recruitment
fuleg 1966 ( Ao 3), | B

M 1 . fo
f [y

,..g
R Tewll dw Lt
R UL, P . a Pl
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(2 :

(2ie Tenebasdatniies ZaFeBe arm three All Indla Sorvie
cos heving sintlar f'ecmitrggt Rulaes 6A(3). HMewever, 1,5,
1°S efficers of 1931, 1592,19%4, 1995 hatches have got
thedr prenetien after emmpletion ef four years ef scrvice

witheut injoening sny restriction en the basis @f Rule GA(3)

eof the Recruitment lules, Se 4£ Y om net considered for
premetion rotrospusctively irem commietion of four years eof
aesvice, there will be vielaticn of rundwvental Rdche te
Puality | icte14) of the constituticn ef India.

L S LIRE

(9, Tus jurger 14 Lfldcer Grd Rajpal Singh.Xf3,1993
batch & Lrt 3,470 Vol oven Fuvar,I!7, 1992 hatch ves pro- T
noted ( 20 NHIE 4,8) vhem shere vae ne change of 4hds 0o
status w&th,gﬁf:arx’ te Pule 6A(3) te that of after cemple=

tiog of wivis %ur yeaxs of srreicae S0 I oay Mnély be

cmmdc::.»déﬁ‘mmtim vith retroscective eifoct frem the
ceapletien of :vie yvers of servics erlye

(4)e These 43 no statuterily preserided depaztmental

examination exiots fer IFs Officers in the Gtate. T™he Rule

for the comduct of Imperial Forest Jezvice,1936 10 rodue

.

dant end no lengor exists 4n view ef the Gectics & ef tho
All Inmdia Scrviges Ré?.?é'sx { AN RURE @), 2,F.8, was CXea-
ted 4n 1965 a5 a now all Indda bexvive by virtus eof sectien |
25 of tho AIS Act, 1951 (ANAEXURR 7). Gevte ©f Asoam by 4¢3 |
Netificatien e, FR: 120/98/24 de, 14/10/9% censtituted o
cemmittee fer froming Rulas for the cenduct of Depaztnental
Examdnation for I.F.5.0fficers in this States T™hs Rules feor
tha genduct of departrental exaninatien fer Ivs Of{lcers was ;
subadtted to thn Gevt, 6f Assam only en 11/11/1999, ;
‘ \

In view of tho same I may kindly be censidored
pPromation © Senior .csle retrespactively frem the due
Cate deee izat of Junuary,199% after canpletien of four |
Yoars of scrvice with all censequentisl bencfits 2ele anpu- .
al increnonts otc, '

Thanking you in anticipation with yeur kind, Sy
rathetie and carly actien,

... .-

Tours fatthfully,

e ( Prantosh Hey, X¥3, DCP )
W Deputy Digector,~anes Tiger Project
dssan, Rarpeta Reade
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(3) W
() Advence copy te the Cemmissiener & Secretary,

Gowts of Assm, Yorest Department, Dispur fer fevour of
your kind informstien and necersary ectien please,

~. il Koy , =59, 2-CF,
Deputy Directer,Manas 2iger Preject
.
copy to=

, 1) eThe sccmtary. Gevte Of India, Minietry of Envie
reoment, Fercsts and Wilélife, C.0.0. Complex, Ledhi NReed,
Uew Relhi for faweur ef yeur unn tnfomucn end nece-
Bul'y action please,

2) o The Becretary, Oevt, of Indtae, Departnent of .
Poml and Training, Ministry of Persennel, PSublic
Grievances snd rensiens, Nerth Bleck, New Deidd feor
faveur of your kind ftnfermatien and nowuq m
leﬁo

ur- " 3)eThe Chief Secretary, Gevt, of Assms and .mn
mu- Aatherity fer *Assan<itoghal eya' Jeint Cedre for
unut of your kind informstien and mecessary uung

Plesse, ~ . , e

. 4) o The CTezmisciener & Mculuy. eut. o m-u
Dourmut of Peroonnocl fer tmur rur nul uumuu.

. L ek
W, " "l T o B i _ ;"’. - cr e - ..
{:(frg ‘ p'mmh W.:m.m , l. ) I..’(.‘ ,
S Daputy Director, Mancs !u.r Prejecs
-“ Assen, Darpsta Reed.
I3 .,'. . ¢
# . ’Q‘q ) ! “
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s N mu-uuaz.a?mmcnm«u. LA
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P v ,v_;j xmmmuaxumuunm-me‘g..‘g
j - '-Mumscdemmnmucmu.mw"‘&a,ﬁ:

u/nﬁ Gated 29/11/1990 frem the dste ef taking over: m”tf,"ﬁf'jf
. . (mx).xm&dqubom:numsatqw

A iumqummmmmyu-mmamum i
e e 2 wg, Mﬁw faces- mm R R S "*
'.;'\ ”' S’M tﬂ[tm(yﬁ Mal&,‘f\j i: ‘. -E‘; ; g )l R X 1‘ ST . ’}.-.ll

':‘ ."‘N\"gﬁ & ’ ‘f’ o*(no v

C vt ShaRBLT, AS per Rule’ g_)qum tamm,r
A vgwghrmum e Goa mmm g ,“w;

~ éi,}‘,;,;mc’m of saxyicss Altaeogh en'ble GAT,. Quisheth by 485 Ortes. ;
LGB o,myo.ta/n dated. wm*amu ‘the m Oovee AL o' w

LT N

P gm..rmu«m Ren'ble Cusahatd mﬂzm\nﬂu iu
G Ww,,oggcmamnm o CoRelioe 29797 eid that the Gtate wn: ;
.,-;-,,,.Mm{ had’ e’ discrstien to . Withheld Wumm -

I‘!1

MR vct’hhi Md)0t the tohﬂo mm Rales, 1968 (Mﬂ

-

wt‘

.‘21-‘.31 ~H’? :m

!'Lq. ,J',

LR e <6588 'te nea~clearance ef the preseribed departiental. exsmings S
R m’u neowcenfirnstions Ihe Ren'ble Gusahatd a.c. alse’ o h G
.¢‘ '.‘.;,,‘M {_.m M“‘m“u censider my representatiens with uaﬁ ‘*
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' "‘ A [4
‘eledbiea Indian For
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! 4" . : No.200)3/1/9<~!'5~!l
. Co.crndcn( cf o Tihg s,
! . P Hinislry of Cnvircnninl Ao L
Lo CIme oiiison, \
' Ter gy v ae Bhawan,

CoU Lorplex, lod} Road,
Hew 0elh3-110003.

. ' April oy

v 1994,
To! . ‘
' M1 Chief SccretaAies.
. States/Uils, .
-S&b} [ndian Foresty Serviey . Srant o Senlor-time
R Scale, Selection GCrade ang Super-time Scole - reg,
‘s‘r ]

: - As per Provise g4 Rule 3(1) of the Indian Foregt
Service (Pay) Rulee, 136

1 Subject o Lhe Provisiong of Sub
Rule (2) of Rute ¢ 4 4 he  Indian Forest Service
KReqruitm&nt) Pules, 1966, , direct Fecruit officer has to be

tment 1o senipr scale on hig completion
of Touyr years of Service  ang g4 the Junior Administrative
Grade on Completing nine years of service (se ] ]

are to be
40 Senior ne_ccale w. e, r, 15t of Aprid of _the
?ﬁ??’Tﬁ“}nch e LR i e - S T as e
netructTTRs T 3
S

Ssued Ly (hi% HTATST ——

y * .
2, . (

yvadrs of Strvice Shall o
selection
Slalé:cadrc which chall pe
pPosts inp the Stay

dPEIintment to the
the vacanciee dvailable fn the
taval (¢ 04 of the lota) of ctenior

25 per Provisignsg of Pary SC1) of Schedule
l@l'dﬁ‘lFS(Pay) Rules, 19¢e¢ .
P Furlher. as  per in:lruclions issued from this
Fini:lry dcpendlng'upon

the avsilabilily of

Superstime scale at (pe level of Conservay

vacancies yp the
eligihe officers

or of Forests

v al)
N Id'b ~ho have Corpieteg 13 vEAr~  of Service
Should bHe €onsideregq for 9rant  of Super time 'scale
(8514§00-5700).

S ReDrescntations have been feceived {n
fron Various :

the Hin{stry
QUartersg thay

ineoiye of » Yacancies being
dvatlable "t ovarioys levels, the eligibl, IFe Sificers ers not
con}!dercd/grgpggd §§O[°E~.!i:¢.

i scale/selec:‘on
Yime scule.w“in olime, Stes'e Cavernwenzs are
Hndly\see that' 41 eligintie 1f~ Sfficers
sca{!/qrade in time, they 4, ae foe gy
are r@quos“fJ

fequesteq to
Are  givenp the
State 50vcrnmontz
Promotion

_ as Yacancieg
Yine scals are availabye in

'S g9et due opportunity to e
S rise jp theiyr sc{vice Career,
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’ 5.. Fromther G0 o tpw ooy T O R Y 1
been cor wd Se e oive s o 0 of  gomplete
proposal: from the State Sovermreac . sal L giherwige are
eligible to be conciderecd fer gront wf zenicr time scale, are
‘not'promoted to this scale for ¥ant of their confirmation into
service. Lt may be pointed that nst being confirned 4nto
service Is not™ a bar for giving senior time scale to IFS
officars who~37?'61herw\sc elxgnb\c to get the same, T -

6. .t
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‘ Depuly Sec
Copy to:
1 Secretary (forestc
2. PCCF, Governnent
: for «ind immediate
i
t
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Vs requested that the
may k\nd]y be scrupulously

Deputy Secretary (o the GOvv

inetructions

mentioned. above
followed, '

Yours fai® h(u11y.
N L )_/()‘]"‘/
\,/-r’A Soyal )
retary to the Govcrnmcnl of [India,
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: ANNE XURE — ﬁfx ;
Ao . , N - |:)}:
' " {
t ¢ '
A [ . " ‘f N
S ‘ 2 .
@ovchunENT OF nSSaM k L
. * FOREST DUEPARIMENT  ::5 sDISPUR . ¥ i
N : gﬂipthé ny 'rnlj_,cnluunv(ut '3'2 :
o ' ] ‘ 1 t
HO'I.‘IF‘ICA'I‘ION N
. Ty !
_ Dated'Uispur;thu 14th Uctober, 1999.
NO.FRE,120/90/24 | ’Jho lover )

tovernor of, Assap 4o
a Committec in connegtion with
of Dopnrtmentwl anmlnxtton
Assam State Fores

pleased tg couatituta
£r1m1ng of Rules for the ‘conduc
n 10: Indian Fore at bervica nnd

L Sefyice Clasy 1. aqg“EE_EEf;cers wiﬁp the

.
$ -~

fo)lowihg mumbcrm

S 1) Principal Chiot ConaérQntor of

- " Chairman
. FoL ais.
2) Chief Consersator of Forests . 'Membeg «
(lerritorial) 4 y
3) Chief Consurvalor of Porog sty . “embe$fﬁﬁf |
' (sucinl ‘Forestry ) ! A -
4) Chief Con wervator of Forests . Hembag;; '
o o (Hll\ IIFN). : e
5) Chiet (on:erv H()r off l-orU' b - lleuu:eﬁ,; ‘,
(Posenreal, | PAucation, ima . } G
| Hull]nu PLuny. : *“*3“ ,
6)  Consarvator of Forests(Jl2ad Quarters) - Membar F
| | N beg:etaxj.i
Tormy of Referehce | “:'5T. ' i

(1) Thh‘Cnmmt
the Covernman on

the _xiutﬁnq rules

t
e il OF Foage

f o wuqu-atjonn/ :d/jcq Lp,, b
LCraming OE.thQ

aforasnid rules keeping jip vjmw 'f,’

for thae conuct of Apartmental hfﬁminnﬁiono ﬁ?f
Lfor olher ALl Lndln Hurvjvu /

St Haryyaee officors, “i AR
P ‘“' .
(11) 7The CommiLLLL will give 1ts views on the- 5ubjec§p, :4.;”‘
syllabus and sLandwxd" of examination for the Foraest Servica
"Officers. . ' '{ ‘
The Conmittos wil)

submit the drafe rules 1Jonquith its

Suggestions/advice to thu Government oy 2r before 31-10-9
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[ GOVERNMENT OF ASSAM % L
OFFICE OF THE PRINCIPAL. CHIEF CONSERVATOR OF FORESTS:: &
REHABARI :: GUWAHATI-8 1 : .
No. FE.18/Depttl. Exam/99, Dated Guwakhati, the 11 Nov.,’gqjiﬁ i R
: , iR L
From : P. Lahan, LF.S., H2l%
Principal Chief Conservator of Forests, o £
Assam. ' ’: EU
To 4.
The Commissioner & Secretary to the Govt. of Assam, A
Forest Department, Dispur, S
Guwahati - 6, . ".'{
! Ly . :. t..
Sub: Framing of rules for conduct of Departmental Examinations for Indiani, %
Forest Service and Assam State Forest Service (Class -'I-;& 1) officers. %’ ‘ ;i,%;:"
Ref : - Government Notification No. FRE.120/98/24, Dated 14.10.99. 3!
oo
Sirv t" ' l?,.
~ In pursuance to the direction contained in the aforesaid Government ~ : ¢
Notification under reference, the Committee constituted for drafting of the rulcs fag- :
conduct of Departmental Examinations for the Indian Forest Service and Assam State -t
- Forest Service (Class I & 1I) Officers drafled the Rules, which is enclosed hcrcwig\ iy
for your perusal and needful. A+ fp
: hoe ¥
\ o 2
Encl : As stated above, - o
Yours faithfully,
A
f W
(P-Lahan ),
Principal Chief Conservator of Forests, -
Assam :: Guwahati. ¢
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